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I. 	29.8.1$. 	When the matter came up for 

consideration for admission Drj. L. 

) 

- 7,  
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1 Sarkar 'earned counsel for the 

applicant has submitted that interim 

order in an, identical matter in 

O.A.No.125 of 06 has been passed 

on 29.5.06 by this Tribunal directing 

( the respondents not to disturb the 

applicants from their place of 

postings till the next date. But the 

respondents are changing their 

options from time to time 
I have he*rd r. J4.. Sarkar 

3.rned c.uneL for the appUoanti 
and Ms.t7.)ae 1earne. Addj.C.G.S.0 
for the reap.nente. 

csnt. 
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irnilar 	issue 	is 

involved in this matter. The 

applicants have been allocated to 

Guwahati office, which is stated in 

Annexure L Dated 8.8.2006 and 

reproduced below:- 

"Allocated to Guwahati office 
but retained temporarily in 
the office in which they are 
working at present thU 
finalization of the Court 
Case. 

Allocated to Guwahath 
office but placed at the 
disposal of the offices shown - 
against them till finalization 
of the CourtCaSe. 

The counsel for the applicant has also 

submitted that though the applicant 

have been allocated to Guwahati they 

are likely to be transferred to the office 

of the Nag aland. 

Considering the submission and 

materials on records the counsel for the, 

respondent has submitted that 

would like to take instructionS to file 

reply statement. Let it be done Post the 

matter on 23.9.08. 

in the meantime the 
respondents are directed not 
to disturb the applicants 
from their present place of 
postings till the next date. 

Vice-Chairman 
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26.4.07 	DrJ.L.Sarkar learned, counsel .tt 

the applicant has sought time to file 

rejoinder. 

Application. is . admitted. hiterim 

order shall continue until Jixrther orders., 

Four weeks time is granted to fii. 

rejoinder. Post the matter on 29.5.07. 

Mern.ber(A) 	 ' 	MenabJ) 

Lm 

29.5.07. 	Post the matter on 30.5.07. 

0 	 Vice-Chairman 
im 

; 
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30.5.2007 	Léarned counsel for the Applicant is 

granted further time to file rejoinder. 

Post on 22.06.2007. In the meantime 

Interim order shall continue. 

Vice-Chairman 
fbb/ 

22.6.2007 

-k 2 u7 f4 

At 	the 	request . made 	by 

Dr.J.L.Sarkar, learned counsel for the 

Applicant let ,  the case be posted on 

'01.08.2007. 

Interim order shall continue till such 

time. 	 . 	
. 

Vice-Chairman 
/bb/ 	- 

- N 
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1.8.07. 

Liii 

Written statement has been filed. No 
rejoinder has been filed. Post the matter 
before the next Division Bench. 

Vice-Chairman 

e(2 

T.01.2008. 	Judgment pronounced in open 

'1 !' Court. Kept in separate sheets. 

Application is disposed of No order as to 

costs. 

(Khushiram) 
	

(M. R. Mohanty) 
MemberA 
	

Vice-Chairman 

im 

I 
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• 	CENTRAL ADMINISTRATIVE TRIBUNAL 
GIJWAHATI BENCH 

O.A. No.224 of 2006 
DATE OF DECISION: 07.01.2008 

Dipu Bora & Ors. 
..........................................................'Appi.icant/s 

.Dr.J.L.Sarkar 

..................................... . .................................. Advocateforthe 
Applicant/s. 

Versus - 
U.O.I. & Ors 

.............. ..........................................Respondent/s 
Ms. U.Das. 

............................. .. .................................... 	Advocate for the 
Respondents 

THE HON'BLE MR.M.R.MOHANTY, VICE—CHAIRMAN 
THE HON'BLE MR.KHUSHJRAM, ADMINISThL MEMBER 

Whether reporters of IociLnewspp :may be allbwed 	JNo - 	to see the 3 udgrnerit'? 	 - - 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

-chaiianJM 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.224 of 2006 

Date of Order: This the 7th  Day of January, 2008 

HON'BLE MR.MANORANJAN.MOHANTy, VICE-CHAIRMAN 
HONBLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER. 

ShriDipuBora 
Shri Subikash Dutta 
Shri Pradip Kuri 
Shri Jashabanta Choudhury 
Shri Subhash Deb 
Shri Nazrul Islam Laskar 
Shri Tapan Kumar Sarkar 
Shri Nunil Islam Pramanik 
Shri Pradip Goswathi 

10.Shri Pratap Chandra Barma 
ShriJ.P.Kumar 
Shri Mukul Baruah 
Shri Shyamal Kanti Kar 

14.. Shri Matilal Das 
Shri Debabrata Saha 
Shri Debasish Bhattachatjee 
Shri Pradip Kumar Dutta 
Shri Phukan Chandra'Barman 

Shri Bidhu Bhusan Das 
20.Shri S.M. Salehuddin Ahmed 
21, Shri Mriganka Deshmukhya 

Shri Ubedur Rahman 
Shri Ratul Chandra Borah 
Shri Pradip Chakraborty (II) 

25.Shri Jayanta Sankar Paul 
Shri Ashim Jyoti Dutta 
Shri Khagen Gogoi Applicants 

(All the applicants are working as 
Group "B" Officers, in the Office 
General (Audit), Assam, Guwahati.) 

Assistant Audit Officers, all 
of the Principal Accountant 

By Advocate Dr.J.L.Sarkar, Mr. S .N.Tamuli 

-Versus- 

Union of India.. Represented through Respondent No.2 

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Deihi-110002 
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The Principal Accountant General (Audit), Meghalaya, etc. 
Shillong-1 

The Principal Accountant General(Audit), Assam, 
Guwahati-29 

The Accountant General (Audit), Nagaland, Kohima 

The Accountant General (Audit), Tripura, Agartala 

The Accountant General (Audit, Manipur, Imphal 
Respondents 

By Advocate Ms. Usha Das, Addl.C.G.S.C. 

M.R.MOHANTY, V.C: 

Dr. J.L.Sarkar, learned counsel appearing for the 

Applicants is present. 

Ms. Usha Das, learned Add!. Standing Counsel appearing 

for the Respondents, has placed on record a copy of the Office order 

-. No.Estt-1/Audit/42 dated 08.06.2007, and states that all the 

Applicants have already been allocated at Guwahati office of the 

Accountant General. A copy of this office order dated 8.6.2007 has 

already been supplied to Dr.J.L.Sarkar, learned counsel appearing for 

the Applicants, in Court. 

 Since 	it was the grievance of the Applicants to be 

allocated and posted at Guwahati, the grievance of the Applicants 

have already been redressed during pendency of this case and, as 

such, there remains nothing to be adjudicated in this  
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4. 	As such, this case hereby,, disposed of 

5. 	SGnd copies of this order to the Applicants and to the 

Respondents through their respective counsels and free copIes be also 

supplied to the Advocates. 

JUSHIRAM) 	 (MANORANJAN MOHANTY) 
ADMINISTBATIVE MEMBER 	S 	VICE-CHAIRMAN 

LM 

I 	 S 	H 
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IN THE CENTRAL ADM1NISTRATIVEJT1JJ* 
GUWAHATI BENCH, GUWAIIL4TI 

O.ANo. 	 I20063> 	
h.. 

ZT 4TT 
171 Shri Dipu Bora & Others 

--vS-- 

Union Of India & Others. 

SYNOPSIS 

The applicants are SOG Examination qualified officers now working as 

Assistant Audit Officers, in Group 'B' cadre. They are borne in the office of the 

Principal Accountant General (Audit) Assam, Guwahati. They are senior officers in 

the cadre. There are other offices of Accountants General (Audit) in Meghalaya. 

Manipur, Tripura and Nagaland states. Now they have been permanently allocated to 

office of the P.A.G .(Audit), Assam, Guwahati. 

By Circular No. 144-NGE (APP)] 7-2004 dated 24/03/2006. No.Estt-

I/Auditll -51/2005-06/394 dated 31/03/2006 and Circular No. Estt-J/A udit/1 -51/2005 - 

06 dated 20/04/2006 the respondents have circulated a scheme of separation of cadre 

of Group 'B' officers in Civil Audit offices. The scheme has been formulated on the 

wrong premises of basic office/common/combined cadre. MoreOver, the scheme 

called for option and after receiving options brought into play the concept of 

'required strength' substituting the 'sanctioned strength' in Para V of the scheme. 

The term 'required strength' adds to 'vagueness' of the scheme. The scheme of 

separation of cadre is as such not just and fair and is illegal. The applicants have been 

permanently allocated to Assam Cadre. They are not legally liable to be employed in 

other states by tour or deputation. 

(1 
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a • IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUWAHATI BENCH, GUWAHATI 

O.A No. 	 /2006 

Shri Dipu Bora & Others 

Union Of India & Others. 
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A. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWA1IATI 

An application under Section 19 of the A.T. Act, 1985 

O.ANo. 	 /2006 
Shri Dipu Bora 

Shri Subikash Dutta 

Shri Pradip Kuri 

Shri Jashabanta Choudhury 

Shri Subhash Deb 

Shri Nazrul Islam Laskar 

Shri Tapan Kumar Sarkar 

Shri Nurul Islam Pramanik 

Shri Pradip Goswami 

Shri Pratap Chandra Barma 

Shri J.P.Kumar 

Shri Mukul Baruah 

Shri Shyamat Kanti Kar 

Shri Matilal Das 

15.ShriDebabrata Saha 

Shri Debasish Battacharjee 

ShriPradip Kumar Dutta 

Phukan Chandra Barman 

ShriBidhu Bhusan Das 

Shri S.M.Salehuddin Ahmed 

Shri Mriganka Deshrnukhya. 

Shri Ubedur Rahman 

23:shri Ratul Chandra Borah 

Shri Pradip Chakraborty (Ii) 

Shri Jayanta Sankar Paul 

Shri Ashim Jyoti Dutta 

Shri Khagen Gogoi 

ZLfl Cv  
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All the applicant are working as Assistant Audit Officers, all 
Group B Officers, in the office of Principal Accountant 
General (Audit), Assam, Guwahati. 

Versus 

Union of India, Represented through Respondnt 
No.2 

The Comptroller & Auditor General of India, 
10. Bahadur Shah Zafar Marg, 
New-Delhi 110 002 

The Principal Accountant General (Audit), 
Meghalaya etc, Shillong - 01 

The Principal Accountant General (Audit), 	Assam, 
Guwahati -29 . 

	

• 5 	The Accountant General (Audit), Nagaland, 
KiThima 

	

6 	Accountant General (Audit), Tripura, Agartala. 

	

7 	Accountant General (Audit), Manipur, Imphal 

-Respondents- 
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Particulars for which this application is made 

The application is made against the separation of the so called common cadre 

of Group 'B' Officers in the A & E and Civil Audit Offices in N.E Region as stated 

by the respondents in Circular No.144-NGE (APP) 17 - 2004 dated 24.3.2006, and 

No.Estt-I/Audit/ 1-51/2005-06/394 dated 31 .3.2006, and Circular No.Estt-l/Audit/ 1 - 

51/2005-06/22 dated 20.4.2006, and also for an order that they shall be employed in 

office under Principal Accountant General (Audit), Assam only as -per 0.0. No. Esti-

1/Audit/I 34 dated 08-08-2006 (Annexure - 

Jurisdiction 

The applicants declare that the subject matter of the case is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation 

The application is within the period of limitation prescribed by Section 21 of /lc) 

the A.T Act, 1985.   

Facts of the Case 

4.1 	That the applicants are Citizens of India and as such are entitled to the rights 

and priviledges guaranteed by the Constitution of India. 

4.2 	That the applicants are Group 'B' Officers 1)esignated as Assistant Audit 

Officer (for Short AAO) posted in the Office of the Principal Accountant 

General (Audit), Assam, Guwahati. They all have qualified S.O.G 

Examination, which is basic requirement for Section Officer. They have a 

common cause of action regarding a scheme of so called separation of cadre of 

Group 'B' officers and as such pray for the permission to file the Common 

application under Rule 5(4)(a) of the C.A.T procedure Rules 1987. 
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4.3 	That in the N.E region there are Audit Offices under respective Accountant 

General (Audit) for Assam, Nagaland, Manipur, Tripura, and Jvleghalaya etc. 

The promotional avenue is as under: 

Clerk/Auditor 

(on passing of S.O.G Examination) 

Section Officers 

AAO 

AO 

Sr.A.O 

It is stated that there have been causes for transfer and posting of 

personnel in the different cadres in the different offices of the states mentioned 

above. For this the offices have used different terminologies such as Common 

Cadre, Combined cadre, base office, etc. without defining and coherently 4 
delineating the concept of the so called Common Cadre, Combined Cadre and 

Base Office. Personnel passing S.O.G examination from a particular office are 

promoted as Section Officer (for short S.0) without reference to seniority in 

the feeder• cadre i.e., Clerk/Auditor. Interse seniority of the feeder cadre 

officials for promotion as S.O was not nade. The term 'Common Cadre' or 

'Combined Cadre' has therefore been vague concept. The office has 

circulated a Transfer policy in 1996 which reflects some working arrangement 

together with D.O Letter dated .8.9.98 (Copy of the Transfer policy of 1996 

and letter. dated 8.9.98 are enclosed as Annexure 'A' and 'B' respectively). 

4.4 	That the respondents have circulated a scheme for so called separation of cadres for 

Group 'B' officers without application of mind. The scheme has been published 

without first completing the basic requirement of formation of distinct cadres. The 
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corrected joint cadre has not been published or circulated in these days of right to 

information Without knowledge of joint cadre, separation of cadre remains to be 

more vague and opens rooms for arbitrariness and favoritism in the matter of 

transfer/promotion. Moreover, neither the service associations nor the employees have 

been in any manner associated in framing the so-called scheme of separation. The 

scheme of the so-called separation of cadre as such does not satisfy the requirement of 

administrative fairness, fair play and openness and is therefore perverse and vitiated 

by arbitrariness. 

	

4.5 	That in terms of C & A G's letter No. 144-NGE (App)/17-2004 dated 24.03.2006 

communicated vide circular No. Estt.-1/Audjt/1-5/2OO5-O6/394 dated 3 1-03-2006 of 

the O/o the Principal Accountant General (Audit), Assam, modalities for separation of 

common cadre of Group 'B' Officers in A & E and Civil Audit Offices in North 

Eastern (NE) Region have been framed. As per the above circular, all Group 'B' 

Officers were to exercise option on or before 17-04-2006 positively for onward 

transmission to the Cadre Controlling Authority. Subsequently the last date of 

exercising option were extended up to 26-04-2006 vide Controlling Authorities 

Circular No.Estt-I/Audit/1-51/2005-06/22 dated 20.4.2006. The option form was also 

revised suitably vide letter ibid. 

Copies. of letter dated 31.3.2006. 24.3.2006, and 20.4.2006 are enclosed as 

Annexure 'C' and 'D' respectively. 

	

4.6 	That after completion of the process of exercising option on 26.04.2006, CAG's 

office sent clarification vide CAG's letter No. 221 -NGE (APP)/1 7-2004 dated 25-04-

2006 regarding Para V of the policy of separation of Groui 'B' officers earlier 

circulated replaciig the phrase 'SANCTiONED STRENGTH' by 'REQUIRED 

STRENGTH' and clarifying that Sr. A.O./AO/AA:O/SO would be treated as four (4) 

separate cadres for the purpose of allocation and that ratio of 80:20 in cadre of 
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AAO/SO and Sr.A.O./AO will be maintained in each office while separating these 

cadres. 

Copy of letter .  dated 25.4.2006is enclosed as Annexure-E 

	

4.7 	That the clarification given vide CAG's letter dated 25-04-2006 (received in the 0/0 

the PAG, Audit, Assarn on 26.04.2006) were communicated to the General Secretary, 

Civil Audit Association (AAO's, SOs) vide letter No. 

Estt-1/Audit/ 1-51 //06-07/498-499 dated 08-05-2006. 

Copy of the letter dated 8.5.2006 is enclosed as Annexure-E 

	

4.8 	That previously options were exercised vide (i) Circular No. Estt. —I/Audit! 

1-01/03-04/275 dated 03-11-2003 as well as (ii) Circular No. Estt. —I/Audit! 

1-51/03-04/101 dated. 06.07.2004.0ption exercised vide Circular dated 3.11.2003 

was subsequently cancelled. 

Copy of the letter dated 6.7.2004 enclosed as Annexure-G 

	

4.9 	That as per clarification given in Paa (ii) of CAG's letter dated 25-04-2006, an 

Officer who cannot be accommodated to the Office of his choice as per his option 

exercised, he will be posted on deputation to deficit offices and will remain under the 

cadre control of the Principal Accountant General (Audit) Meghalaya Shillong till he 

is permanently allocated to the office of his choice mentioned in the option form. 

4.10 That after reorganization of NE Region into different States, Offices of the 

Accountant General Manipur and Tripura were opened in 1967 in Imphal and 

Agartala respectively and the office of the Accountant General Nagaland, Kohima 

was opened in 1973. Many office Staff of office of the Accountant General Assani 

(undivided) which was actually the mother office, had to bear the main brunt of 

forceful transfer to those newly created offices. All those three A.G. offices in 

Kohirna, Imphal and Agartala acquired the separate identity from their mother office 



7 

i.e. office of the Accountant General Assam, Meghalaya etc. Shillong w.e.f. 1975 in 

respect of establishment, budget provision and the recruitment power. Since 1975 

Accountant General, Nagaland, Manipur & Tripura recruited their staff (Clerk. 

Auditor/Accountant) on their own sanctioned strength and budget provision. With the 

establishment of separate AG's offices viz., A.G Assam, Meghalaya etc., Shillong, 

A.G Nagaland, Kohima, A.G Manipur, Imphal and A.G Trupura, Agartala each office 

had its own Section Officer's cadre. 

4.11 	That it would be seen that the criteria brought forward for so called the separation of 

Group 'B' cadres in the above perspectives on the 'plea of 'combined cadre' 

'common cadre' deserve to be considered taking into account the fact that the Group 

'B' Officers in NE Region belong to their respective parent offices. The scheme is 

susceptible to causing undue dislocation of officers from their parent offices. The 

applicants have been allocated to Assam but even then they have apprehension of 

being sent to other states under colour of temporary arrangeçnènt, tour etc. 

4.12 That as per provision of Para 5.6.1 (i) of CAG's MSO (Administrative) \'ol-1 (3'' 

Edition), the office of the (i) Accountant General, Tripura, (ii) Accountant General, 

Nagaland (iii) Accountant General, Manipur and (iv) Accountant General, Assam, 

Meghalaya etc. are having their own Section Officers cadre, the so called common 

cadre system for the purpose of running the deficit offices. Dearth of Group B 

Officers in some offices was not by transferring officers from other units. Officers 

transferred were said to be transferred from their own cadre i.e., base office for 18 

months to the offices where there were dearth of officers, called deficit offices. Dearth 

of Group B officers in some offices was met by transferring officers from other units. 

Officers transferred were said to be transferred from their own cadre i.e. base office 

for 18 months to the offices where there were dearth of officers, called deficit office. 
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However, under the policy now circulated units are made water light for each state, 

and the applicants have been permanently allocated to Assam, to which state they 

belong. 

4.13 That the distinct individual Section Officer (SO) cadres of the four offices have been 

the so called combined cadre for the purpose of running the. offices. That the so called 

combined cadre has been going on as an ad-hoc measure. Under the so called 

combined common cadre system, Officers in the cadres of SO/AAO & AO/Sr. AO are 

transferred on tenure (18/12 months) basis to the deficit offices who are invariably 

repatriated to their respective parent (base) offices. This system of repatriation goes to 

prove that all the Group 'B' officers of the N.E. Region have been having their own 

parent (base) offices. The CAG's office has also instructed vide letter No. 108-

N.2/127-88 dated. 29-02-1990 that Section Officers may be posted in the offices from 

which they passed the S.O.G. Examination. As already stated the applicants have been 

allocated in Assam and working in Assam. 

Copy of the letter dated 29-02-1990 is enclosed as Annexu re-H 

4.14 That the Group B officers of the O/o the Pr. Accountant General (Au) Assam, have 

been made to exercise their option within 26-04-2006 as per policy circulated which 

stipulated vide Para V that if the number of optees for a particular office is less than 

the sanctioned strength of that office all the optees shall be allocated to that office. 

The Group 'B' Officers of Guwahati office exercised their option on the 

understanding that the number of optees for Pr. Accountant General (Au), Assam. 

Guwahati would be within the sanctioned strength and therefore all of them would be 

accommodated in their parent office. After the process of exercise of option was 

completed on 2604-2006, clarification issued by the CAG's office vide letter dated 

25-04-2006 was communicated vide -letter dated 08-05-2006 to the Association. As 

per said clarification, the word 'sanctioned strength' has been replaced by the word 
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'Required strength'. This action of reversal of a vital clause of the scheme made by 

way of issue of clarification after exercise of option should have been followed by 

further cancellation of the options so exercised making them invalid. 

Para II of the policy paper states that vacancies in combined cadre may be 

proportionately distributed among all the concerned offices and the existing staff may 

be allocated to various offices against their required strength i.e. sanctioned strength 

minus vacancies proportionately distributed in each cadre. 

As per existing policy as reflected in various reports vacancies of different 

cadres are determined with reference to the sanctioned strength in respctive cadre i.e. 

vacancy is equal to sanctioned strength minus man-in-position. The adoption of the 

new term 'required •strength' is not in conformity with the existing norms and is 

therefore without any basis. Adoption of 'required strength' for the purpose of 

determining vacancies in the offices under so called combined cadre system would 

lead to incoect position of vacancies in the offices, causing scope for arbitrariness 

and favouritism. 

If the total number of optees of a particular cadre for a particular office is 

within the sanctioned strength of that cadre for that office, declaring surplus with 

reference to required strength would be violative of the existing norm. As per Para JV 

of the policy paper if sufficient volunteers are not available for posting on deputation 

basis to the deficit offices the junior most person in excess of required strength in 

each cadre shall be sent to deficit offices and no willingness will be necessary for the 

purpose of deputation which is violative of existing norms of deputation as 

wi1lingnessf the incumbent is a prerequisite to be fulfilled. The applicants beg to 

state that in the circumstances the 'Option' becomes misnomer. 

4.15 That the respondents are working in utter confusion in the matter of forming the 

cadres(so called common/ combined/ separate cadres) and calling for option from the 
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concerned officers through the scheme dated 24/03/06 circulated on 31/03/06 without 

canceling the earlier option exercised vide Circular dated 06/07/2004. Being unaware 

as to how these option exercised vide CAG's Circular dated 24/03/2006 issued under 

PAG's Circular dated 3 1/03/2006 would be dealt with. CAG further confused by 

canceling options exercised vide Circular dated 24/03/2006 without stating the fate of 

earlier options exercised vide Circular dated 06/07/2004 and instructed to exercise 

option in revised option fOrm vide Circular dated 20/04/2006. 

The applicants as disciplined officers had to submit the options. Most 

unfortunately the respondents again were caught in their administrative inexpediency 

and issued letter dated 8/5/2006 to Civil Audit Associations. O/o the Pr. Accountant 

General (Audit), Assam communicating some clarifications from CAG's office. 

These clarifications, instead of adding to clarity, made more complications in the 

subject matter of cadre constitution. A new term called "required strength" has been 

brought into play in Para V of the Scheme. The earlier term 'sanctioned strength' 

has been substituted by ' required strength', which is alien in the context of service 

jurisprudence. After this no fresh option was called for. This "required strength" 

comprehends in disguise the power to exercise arbitrariness according to the will of 

the office. The applicants have now been finally allocated to Assam under the new 

policy. They are not liable to be employed except in Assam cadre. 

4.16 That the General Secretary of the. Civil Audit Association, AAOs/S.Os (Civil) had 

submitted representation dated 25/4/2006 against the scheme of separation but no 

reply has yet been received. It is stated that the said Association is recognized under 

CCS (RSA) Rules, 1993. 

Copy of the representation is enclosed as Annexure I. 

4.17 That the matter of separation of so called common cadre of Group B officers oINE 

Offices was discussed on various occasions by the respondents. The applicants have 

10 
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	come to know that in the meeting held in CAG's office on 28/11/2003 views were 

expressed regarding cadre separation minutes of which were also drawn. The Pr. AG 

(Audit) Meghalaya, Arunachal Pradesh and Mizoram, Shillong expressed opinion that 

as per the principles enunciated by the CAG's office for separation of common cadre, 

keeping a common waiting list to any NE Offices in respect of those junior officials 

who would not be initially accommodated to the offices of their choice due to non 

availability of posts would virtually amount to maintaining a hither to existing 

common cadre since placing them in their offices of choice might take 10-15 years 

considering the sanctioned strength and options exercised for a particular popular 

office. He also suggested that before separation of common cadre it would be more 

appropriate to have the proposed Arunachal Pradesh and Mizoram Audit offices 

created and options called for those new offices. In the said meeting it was also 

resolved that option for new Audit offices of Arunachal Pradesh and Mizoran might 

be called for. The applicants have come to know that such options were not called for. 

The cadres of Group B officers have been separated and never declared as common 

cadre. 

4.18 That in the circumstances of the case the applicants beg to state that administrative 

arrangements and orders made so far do not reflect fair administrative policy made 

for the so called separation of cadres and the orders and circulars in this regard have 

been issued whimsically and arbitrarily. 

4.19 That OA Nos. 125/2006, 146/2006 and 197/2006 have been pending before this 

Hon'ble Tribunal on the similar matter including the circulars and scheme annexed in 

this application. Interim orders have been passed in the said cases not to disturb the 

applicants in those cases. 125/2006 and MP copies nos. 59/2006, 52/2006, 55/2006 

and 56/2006 of order dated 29.5.2006 in OA nos. 143, 115, 125, 146/2006 are 

enclosed in Annexure 1J2 and respectively. 
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4.20 That the Assistant Accounts Officers have also filed applications (OA No.115/06 

143/2006) which are also pending before this Hon'ble Tribunal and interim orders not 

to disturb them have also been passed in those cases. 

4.21 That the applicants have come to know that in the Accounts side without making any 

policy in scientific manner some officers have been ordered for transfer said to be 

under impugned policy. 

4.22 That there are separate offices under the different Accountant General which are 

popularly called the base offices but most unfortunately the terms common cadre/ 

combined cadre have been brought into play and ultimately the scheme of separation 

of cadre has been purported to be implemented. 

4.23 That the applicants are employees of the Principal Accountant General (Audit) 

Guwahati which is their base office. The separation of cadre as circulated may 

jeopardize the posting position, which may adversely affect them. Therefore, even 

after permanent allocation they have apprehension that they may be disturbed. 

4.24 That under order No. Estt-1/Order No. 58 and dated 08-08-2006 Principal Accountant 

General (Audit), Shillong has circulated the list of officers allocated to different State 

offices. The applicants have been permanently allocate to the office of the Principal 

Accountant General (Audit), Assam. There after the Principal Accountant General 

(Audit), Assam, Guwahati by office order No. Estt-I/Audit/l 34 dated 08-08-2006 has 

circulated the names of the applicants (in annexure III) of the circular indicating 

permanent allocation to Assam. The applicants reiterate that they belong to the base 

office of Assam, Guwahati under the circulated policy of cadre separation also they 

have been permanently allocated to Assam. Moreover this circular date 08-08-2006 

beings the officers into waterlight compartments for each state. The applicants 

services shall be utilized for Assarn only. 
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S 	Copies of the orders dated 08-08-2006 issued by PAG(Audit), Shillong and 
PAG(Audit), Assam, Guwahati are enclosed (as Annexure 	& $ respectively). 

4.25 That it wOuld be seen from the list circulated by Principal Accountant General 

(Audit), Shillong by order dated 08-08-2006 that offiers allocated to Guwahati has 

also been placed at the disposal of the offices other than the PAG (Audit), Assam. 

The applicants reiterate that they are senior officers in the cadre of AAO and there is 

no scope of the transfer out of Assam. As already stated respondents have been 

working with utter conftision in the matter of base cadre/common cadre/separation of 

cadre. Applicants has reasonable apprehension that they may be victims and be scope 

goats in the hazy administrative process explained above. In the event of their transfer 

out of Assam cadre in guise of tours/temporary transfer out of Assam they shall suffer 

irreparable loss both financially and in the family fronts. It is stated that under the 

circumstances explained above there shall not be any scope of transfer/posting on tour 

of the applicants out of Assam or deputationl so called deputation also. 

	

5. 	Grounds and Legal Provisions 

	

5.1 	For that the applicants are senior officer posted in Assam. They are protected by Old 

policy and also by new separated cadre, being permanently allocated to Assam. 

	

5.2 	For that the concept of "required strength" is vague and abstract and provides scope 

for arbitrariness in cadre constitution and arranging person in position. 

	

5.3 	For that under the scheme of separation of cadre as circulated, persons said to be 

surplus shall be kept out of their allotted cadre which in other words reverts to the 

conept of common cadre. 

	

5.4 	For that there has not been any formal common cadre/combined cadre and the 

concept of 'base office' and common cadre cannot function together. 

	

5.5 	For that after exercising of option new concept of 'required strength' has been 

substituted in Para V of the scheme. This demonstrates whims and arbitrariness. The 
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entire scheme is perverse and violative of Articles 14 and 16 of the Constitution of 

India and also offending the principles of administrative fair play. 

5.6 	For that the applicants cannot be employed out of Assam cadre. 

Details of Remedies Exhausted: 

There is no remedy under any rule and this Hon'ble Tribunal is the only forum 

for redressal of the grievances. The Civil Audit Association. AAO's/SOs (Civil) has 

submitted a representation which is pending with respondents. 

Matter not previously filed or pending before any other court. 

The applicants declare that they have not filed any other Original Application in any 

TribunaL or Court. The O.A. Nos. 125/2006. 146/2006 and 197/2006 on similar 

matter concerning the Group 'B' officers of the office of the Accountant General 

(Audit) Assam, Guwahati with the difference that the applicants are senior to 

applicants in those cases and they have been permanently allocated to Guwahati 

Office. 

Reliefs sought for: 

Under the facts and circumstances of the case, the applicants pray for the 

following reliefs. 

8.1 	The scheme of separation of common cadre of Gr. 'B' officers in the Civil Audit 

Offices in the N.E. Region circulated under circular dated 24/03/2006 

(Annexme C) and 31/03/2006 (Annexure C) together with Circular dated 20/04/2006 

(Annexüre D) be set aside and quashed or the applicants shall not be 

transfeired/ernployed out of Assani. 

8.2 	The applicants shall notbe employed in other offices, from the office of the Principal 

Accountant General (Audit), Assam, Guwahati - 781 029 under tour/deputation. 

8.3 	Any other relief or reliefs the Hon'b]e Tribunal may be pleased to grant. 

The above rellefs are prayed for on the grounds stated in Para-5 above. 
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9. 	Interim Relief prayed for: 

During the pendency of this application the applicants pray for the following 

interim order: 

The applicants shall not be employed, transferred/disturbed from their present 

place of posting at Guwahati where they are permanently allocated, by tour or -- 

deputation. 

The above reliefs are sought for on the grounds stated in Para 5 above. 

9. 	This application has been filed through Advocate 

10. 	Particuiañ of the Postal Order. 

(1)IPONo. 	 -- 

Date of Issue 	-- 04 

Issued From 	 -- 

Payable at 	 -- 

11. 	Enclosures as stated in the index. 

I' 
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VERiFICATION 

I; Shri Dipu Bora, Son of Shri Guneswar Bora, aged about 38 years working 

as Assistant Audit Officer in the office of the Principal Accountant General (Audit) 

Assani, Guwahati do hereby verify .that the statements thade in paragraphs 1, 4, 6 to 

12 are true to my knowledge and those niade in paragraphs 2, 3, and 5 are true to my 

knowledge as per legal advice. I am the applicant no. I and I have been authorized by 

other applicants to sign this verification on their behalf, which I do accordingly. I 

have not: suppressed any material facts. 

Guwahati 

Date 	OC 	 Signature 

* 
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ENE' XURE- 
,] 	 • 

o1Ii(:l: OF 'Ii I E 

A.)t.'NIAl ;LNlRAL AL: ,, ASSAM 

PoLICY Folk TRANSFLR / P0'TING t)F (OMMON CADRE oI:l:lcl:s IN FIlE 

• 	NORTH EASEEltN REGION. 

As per Iicadquartcr oFFice letter no.103/ N21 I 27-88 dated 23-0290 as çr as possible Uie Section 

Officcrs Grads Examination passed staff oF Accounts and Entitlenicnt ol'Iiccs in N. E. Region on their 

Ironlotion to Section Oilters are to be posted in the oflices from whicli they passed the above 

wuitnination. 

'. As per I Ieadut;urtcr oIlc letter no bS•l-NCL/, Al'I'/ 94-95 dated.l-lO-96 the AAOs/ AOs/ 

• 	 AOs auc to he posted to tIiL  ofliecs of their choice as. ier as possiIle ft howevi', it is not possible to 

en to the ollice ol ei;hoicc 	 fices on otM4 basis For a spcciuic post 

3. The tenure dfposting iiIhc outstaticii (ktiei(.ollic 	flr the lust and sedond time For SOs / AAOs 

is 18 iuon1h as per agreement held kill I 1-04-I 97 , t hewecii tie A ssoc i a ti on  and the Accountant 

General. 	• 

On review Ole alorcsaidpolicy, it is 1ui'1l.'r dckd 1(at the tenure of posting br AAOs/AOs in the 

outstation olhccs lou the Second time aid above wi I he one year subject to the condition that the 

officers can avail of regular leave of 30( hirty )l 	iniy leave availed in t.xcess uF 30 (Thirty) 

days will he added to the tenure of 12 meni is. 

The Common cadre ofiicers whO have iievi.r servei at outstation olhecs may be tiansl'cri'cd subject 

of course to the item (2) above, lust IFOIU the nollolti '4 th SeIiiUFi(V list of thai 0111CC. 

'lhe officers who have never served at ntitstatioii ol ices in their respective cadres alter being 
posted back to their base oFfices have i'ctnai ned in hei _1tc JIoL br the longest 1wriod may be 
selected First in order oF slalion semmiorily For po:,lilitt Lu okitslotioll ill tier to l:iciliUte smooth 

rcjsmtriation of their cob leat'cs. 

\Vheu hatch olhiiccr iii a l)artictlm1' e;ilr' Icjtnn:; iImerha 	lIi:e (ii time sane div completing I 

Liimme trammslr, the junior imiost officer bum 	'elm fti:h 	he tmlen imp For 2d / : u trmmislr 

IL). 

8., 'I he olIiucrs who are due to 	retire' 	iitiiii two v'::iis hay he Cciii1)bCtI hiotit the aForesaid 

iruialcimed liabilities. 

9. F'o:;ting of a particular C)nu11on Cadre it 'leer to ai otmlslati'ni l)hhiCs hay be kept iii abeyance in 

case of ii,iFouseen 'incide1s like stidde;' 	'.cideiit. dei,iise oh a l:mtmiiby members. illness or urgent 

admiuist,ativeI'caSOflS. 	, 	
': 

[Authority: AG,s orders ded 22-03-200(t :' p/ 1 i :4 I.;I ul bile nu.h)A(.AyCo1-fi(Jhy/Pohicy 

/tnnsfcr/961 

Sd! 

• 	 ' ' 	 '. 	b)A( (A) 

I 
.1 

NC 
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[ANNEXURE  . 	.p 	.:. 	• 	 . 	 - .. 	 - 	. 

. 	 I 	• CON VU) ENF1AL 	 .• i 

D.O. NoJ)AC(AYC011C/ 	 . 	. 

	

1) i(cd (umiIii*ti, Scp(embct 08,1998 	 I 
Deir, 

I would like to dniw your attention to thc issue ot linicly lepati iat.ion of 
Sr. 	s/A.Os/A/S, 	to their paini olEcc.s aftcr complction of their tenure of 	 . 
18 month/12 monU. As you are awwc, horn the Icvcl of Section Officers onwards, 
them is a common cadre for tjmsfcr and posting. 

To stiamljnc the whole poss us w e ll as to rcmovc any perceived 
inconsistencies I propose to adopt thc following policy for trnnsfcr/posting of 
Common Cadre officers in the North Easicm Rcgion: 

The official3 passing S.O.G. Examination in N.E. Region will be 	
; t. posted in the offices from which they passed the said Examination, as farl 	possible, 

The tenure of posting in the outstation deficit offices for the first and  second time for S Os/AAOs vvill rcrnwn I months as per existing policy.  
' The tenure of posting for Sr AOsIA Os in the out.stijuon offices for 

the scond timc and above will be nc ycur subject to the condition that the officer 
of30da,ys'on kuve Leave avail in excess of 30 ihys will 

beaddcd to the tenure of 32 months "I 

The common cadre- officers who have already scrvcd at outstation 
4 	offices may be tiansfcgcd fiit from the bottom of the 'niority list of that office on 

the time pre5cntly in voguc 

The officers who havc aliitdy 5crvcd oncc at outstation offices in their 
I 

	

	 respective cadre and after being potcd bnk to their h'isc offices have run'ii;n d in 
their,  base office for the longest period niay he picked up first in oidtr of scnioiily for 
posting to outstation offices iii oidc to Iiicilitatc smooth rcpatriatioii of tiicir 
collcagucs. 	 . 

Wicn a batch cl lllcers in i particular cadre itjoins their base otlice 
on the same day after complci iii I 	lime t;ansk r. the junior iliOst i) flicer from 
such a hatch may be picked UI) tr 2/3" hiuc  

011iccrs who n,i due to reluc \viUiin two ycars may be exempted horn 	 4 the afbicsajd tnmsfcr liabilities. 

Pstin , fji purl cul:,r coninion cadre, 'olhccr to an butithtion oUicc 
may be kept in 	in case of uiifurcecn  inccndiice like suddcnbcckk,it, demise 
of family nicnibcrs, serious illncs or lr urienI adiimistmt.ivc 	ion. I

11 

I woJd mqucst you to. kindly convey to us your Collil 	if ally, on 
the above modaIitic of 1ranRi!postirig of common cadre OtUCCI at your carlic;L so 

	

a ivoikahle policy can he hiainied :11 	cud.. 
 

louis iiiccicly. 

I. Shri SWOnJVIIShUJIJ 	 . .. 	 . 
Accountant General (A&E). 	 . 	 . 	 . 
tvk'glial;iya, Mizor:ini, etc., 	. 
SIihIong. 	 - 

'I 
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OF 17111PR1NC1 VAL AC. 	''i , ANs' ("NERAL (AUDIT), ASSAM,' 

J\t\JJ)AJ\4GAON, 1il.L 4.)! ,A, t 	'V1.i l:V1129. 

Circular No. EsLLIJAudRJI-51/2005-061394 	 Dateth 31.03.2006 

U 	 0 

SubjL'i: 	Srjn:ratiunof Collinjoll CwIr of' Group '.i' iifficrx in the (,vlL Audit 

OjJiees In Noith Eosr Region. 

Consequent Upon Ilcadqwutcf'S Ofl cc dceiiwi to cparatO the COifllflQil  

' 	cadre of(iroUj) 'B' olliccrs in the Civil Audit ollices in Noiu East Rcgioii, the Pxiiicipa1.' 
Accountant General (Audit), Me1th1aya ., ce.. Si'It, hdnf the Cadre. Contiolhing 

Aulhoiiiy has jnVte(l fresh otio in the 	Ttd .1:0U\ ' )ptien" from all the Cii OU 

'B' officers of this o1icc (cxccpI1ComInCie,.0 ().11iccrs). 

i1 VICW of al)OVC, all tile IIICUI1IbCIIIS, lii ,Gi 0il) 'II' 1)0313 (from. Sc1io.i 
Officer to Sr. Audit Olticer except Commercial Oliiecms) e( uIS of lice born oil common 
cadre arc hem eby ic':juCiIc(l to cxci ei;c Iheim' option and ,u1mtU to E;tt- 1 Section on or 

beIdre 17.04.2006 positively IOI onwai d iinus;iuii to (adic ContioUiimg Authority. 

coimiiccUcn, iii 	III;'.,.. 	 '"'oinciifr 	n (he iibjbct aie eilclo3od 

for iLIli)Lill 	u:i mud eccssal'y 1mmida' 	' 	u"i 	.i otliccis: - 

E nc o: 

Litter No. Estt.li2luJitJ12-. I' .'U. i ,),) 	ihited 2i'. ()3.2m)OO of J'r. jkuun(un( 

Cenc,'cil (il iid:, Alet,'l,lla).'o, 
C&1G 's letter No. 144-NGE(Ili'. ) '•20,0 iited 2!. J3.2006. 
FORM OF Ol'TION. 	- 

. 	Policy f)r &poro(io1: ?/ Cot,t;7io,i Cfti,C 	G,'ortp 13 of/cctS . to (lie AB arid 

Civil ii nut OJ)Ict_'rs in N.E. Rcgio,m. 

5. 	Copy of So,u;tion S(,'cn,'(li of 0,. 13 (.) 1/Icers of <1lj rcnt Audit Offlcs in N.E. 

l?cgion. 	 ' 

Jf JtL( 4I4!l(il t (,e,,LroI s or (ter.v dated 1-03-2006 

t) :"couu(ailt General (A&W) 

Memo o Istt t/AuthtIl 51I200-06I It 	 1) itul 31 03 2006 

Copy forwarded for lIIForulatioIi'Jliid necsiry'ivttotl tf 
'
lucy arc rc(1ee31cd to )'ring tIme commtcnt8 of the 

The D.A.G. (A.W) 	circuar. i3 the No(cc c 	Il Group 'B' Officers 
>-dcploycd in lich do V 	the justrucljoil t5 collect 

1Iic 1). A.( i. (1/C & C. A the "flpliun Fom mu" pr.. .illy and submimit (tic same 
.iil;i(cd date to l.st1.1 Section. 

The S ecme t uy  e the I'r. 1\cc . 	n 	(AmtiI.ASSaifl 
All Thanch Officers 
AU (iroup  

(,. 	All 	ectiuii 	 0 	
0 
 •, 

)11 	1 	0 	0 	 0 

r 

:1 
0 I 

II 

A 



4 	 - JANNEXURE C 

•/ / 
.,' 	°'' 	 I C .N EA A' 	1)r\1I IIMA\i\ - 

- 
" 	 1'tt.. 	 I)iiUd: ...7.03-2U1h. 

I he rr AccuuiUtuL Gelierat (Aulist), 
AN'utfl, Mnhlningnon, 

7" 	. 	
1j131(U%ft, GuwMintt29. 

2. 	The Accuui,tiwt Gcucrnl (AutlU), 

, 	. 	. 	Triputu, .Agnrtaln. 	.. 

'fItj AtuuiitaiiL Cei*ciiil (Atuilt), 
Niautoisd, i(olthnn. 

. 	.. Thu Accuuntiint GvucsiiI (i\%IlIL), . 	. 	. 
M'inlpur, luiplutl , 

Subj t.t 	Scp rntIou of Coiinnun itd I . 	( i 	p II' () I 

51r, 

. 	 •. .•,, 	. 	 . 	
An dnccic.d, a cupy oL 1 k.ith1;inki:i letlu Ni,. I 44-N(tL(App)/17-2004 

• 	 ' dateti '2I th  KIaich 2006 wCat -diulr separaliolla) I eui I I IOfl C attic ii ('a utip • Ii' UI Iicci in 
, 	. 	• 

	

It'; I' ll, k till LlIi,Ii,''t%tC 	j()V.iiCIIl liii 	Ytitti 	titiilithiIii)ii 	tiiil llci:ciaI'y 	ICII(iI%. 

j\ii tljl'Cti(tt 1))' 	I ILiltl,111;tatcIti 	tJIt'IIU 	litt,tt 	1111(It.iiit 	III 	)t,i 	•'i'Iii'. ii 	II:iIiI.I( 	(tutu 	tlI 	hue 

93' ()LIeci' uf)-IIutt u(iio *ia.ay l , Ie.'';c '.'c ut'ia.tiui nutt iiur.,uiulcul It, (uk 

u,r Ii Ituic (he 20 ' i\jui'd 2006 br liullier iice unualy l.;uuI 

64 

II 	 'tutuI:t t.iihlul)%II)' 

ii 

Innel): Aa aboVe. 

Itt 1)1 1 1) At ,,,,,u,ui itilt I, C ii, 	ul(,'u(t iiuuu 

(tc 
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TICE OF TLJ1 COMtflç)l ,Il'( 	Mfl )lltji (JNi'j1j  $ (, J tAIJA 	JUSt IAI I ZA l'Al 	 Oj

I) l Li I-il () 002. 

hi 	tt oiis i( ( 	ii (Amhf) 
ficg)i:ihyn, etc., 
Sliillong. 

Sub: 

 

Se plira (loll of Comuuoii cattie oF C loll!) 'Ii' O1Iiccr iii (In A& E iiiiil Civil Audit ()"Ices iii Norl It 	( 
Sir, 	 i 	

01.1' 

I am to foiward '11cl-c
'vVith the policy ioi cpzu ation of com 011  eath c of Group .13' O1flccii 	AE alul Ci 	AUdIt OIljCC iii North 1I ItCLOLI ak))l1v(Jl a fOiThat of Ol ) tiOil Ibnii. It i req(lceti that h cli pi011 	nay be Oblailica 11 oiii all We CisEizig Gi otip '13' oilicel bcioiiing U) 

COWIUU 
cadi uiid• your cadi c ewiti ul liii to thc Civil Audit oIiice iu Niip hi 1;tst Rcgioi iIItiniahiiig Uicui the Ladle Iicjith of each olijec and ilie' ii 	e  

basis ok their set liolify-ctu opotis 	
oil icC ou the 

 exerciset! by IJiciti 	ilcrutnj 	coaticcl in p;u'a of 3 	the policy. 	 nt  

The jwüor ocC iu each Cadre who are 1101  likely to bc acconflodafcd iii the coneenied OlECC3 as per opti. 
I 

ons e:ccreit1 by thni may bc 1)03tcd on 
dcputati011 to (tie Ic11ejt oflIcc8 as per 

uIi1et)iI9 taullailicti iii aia 4 of Ehic policy. 
The acon taken report r.houd Ut' :eL1( to le; by 1 5-0 S-2006. We iolcnd to 

have Llic sepal atcd cadrcj in place ai on 01 
'I. 	 Caveat iii thc appwjiii;i( 	

CUtli (; ()Ijll(jca((il.c litav be IihC(l )I with your st;wdiiig councJ; 

Iiclo: l\J ahivc 

1.1tI1tIJII%I, 

(Maiii:jli K on 
A:';iaijt CUIIIOIFOIICF auth 

/\i.i(JjI0j (;cucuil (NJ) 

/3 

(vJQ 	) 

Ii 
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Policy for separation of common cadre of Group '13' oflkers 
- 	in the A&E and Civil A 	OfficesIn N, E.Reion. 

/ 

One lime option for. allocation to a particular oflie may be called for fioni (lie 
existing Group 'B' officers belonging to common cadre by the pi -cscilt cadre 
controllmg authoiitics i.c. PAG (Audi) Mcghalaya etc., Sliillong and AG 
(A&E) Assam, (]uwabati. The optecs shall be required to indicate (heir 
preference. 

II 	Vacancies in coithmed cadre may be propor(ionacly distributed among all the 
concerned offices and tue existing staff may be allocatcd to Vaiious offices 
against the required strength i.e. sanctioned strength minus vacancies 
proportionately dLstnbuted in each cadre. 

ill 	Perinanent posting of Group 'B' officers of common cadre against (lie required 
strength of various Civil Audi(/A&E offices shall be jimatle by (he rcsl)cctive 
cadre controlling authorities stiictly on the basis of the seniority of thc officers, 
who have exercised their option for allocation to such offices, liTcspcctive of 
their basc office. 

IV 	11 the number of optccs for a particular office is more than (he requned strength 
of th.atoflice, the excess persons in each cadre (SAO/AO/AAO/sO), who can 
not be accommodated in the office of their preference against the requited 
strength of that offic as per their  scnioiity, shall be posted on dcpula(lon basis 
to the 'office viz, deficit offices.If sufficient volunteers are not availal)lc for 
such poBting on deputation basis, the junior most persons in excess of,  rcqturc(l 
strength in each cadre shall be sent to (Iclicit officc on deputation basis. No 
willingicss shall be necessary for this purpose but deputation ahlowmcc shall be 
payable. Howcvci they may he asked to give tlicit prcfcrencc for such posting 
mentioning the names of dc.licit ofliecs and as un' as possil)lc they may be 
posted to such deficit offices on the basis of their seniority and picfcrcncc givcii 
by them for this puIpo9e. These persons shall be osfed to the oihcc of (?tcr 
choice on the basis of theii seniority on ivaitaNhiy of subsequent ':1cauces 
against the required strength in such offices. The surplus oplecs shall also toiju 
pait of the cadre of their of lice for which Option was exercised by tlieiri. 

V 	If the number of optecs for a tai 	 is ks:; than thr, sanctioned strength 
of that office all the optees shall be alloc:itcd to that office. The remaining 
vacancies shall be filled up by (lcpulation of' nurplu op(ces 35 per guidelines 
laid down at IV above, The vacancies uising due to repatriation of the 

. i:ouists to thc office of their choice will be filled up by (lie C0ncciiicl 
Wces as per provisions coataincd in the Rcciuilmnt Rules for the conccnicd 

l)05t2. 

VI 	The promotions to Group 'B' posts idler the scpaI:Lioii of cadre 511:111 be made 
by (lie coiiccrned offices from antonst (lie eligible oflicors of ,  their ol lice. 
However, in surplus offices no further promotjon will be made till all the 
suII)lwi optecs posted to deficit OfficcS on ilclivatioi l)asir, ale 1cco"limidzilcd in 
these offices. 

Dii cet teci uitiucnt, chi be done in the debci'. otflc w?!y against the requisiliomi aheady placed/to be placed to flail' eleeJio1i (Oflhiiii::5ion, 

Itt&-1 .1 



/ 	

Th 

OF OI1'ION. 

lit the event of separatjoii 	f cxistin 	oniofl ca(1re lot Groul) '13' Jx)3(5 of,  
(Sr.AQ/Ao/o/so) of the civil Audit of 11cc., of 

(11c 111dja Audit & Accouj, Dcp;u üncnt locatcd in the Not ut EMI, I Slui/S.ft 

woiking in the OLlicc of the 

(desigrration), knwing lUlly that tue Option so cxcrciijcd shall be final and no furthct 
change in the above option shalt be allowed in any Case, do hcucby opt to be liiiahly allocatc 

order 01 j to Ihic k 	nhlovi 	0111cc() in prckrcncc:_ 

	

h. 1. 	OUlccofU1 

Office of die .  
()fIice of the 

• Ofliccofthc 
Oflicc of IJic 

OLlice of the 

011icc of the 

• 	- 

• I: 

Datc 
Name 

l)cHignatjoi 

O/o the 

J2.1111)lyce No 

 

 

(AeociJt) 

 

-i 	.. 	

::••r •:. 111d 



40 

____________ 	 in 
(pjh.r than Commer 

Niuc ol 1Ic ()lRc 
SR.iO/A() J 

(;uWa1Lu 42 9 Il 
Ag,wth lii 12 I-I 301 
1iIIpIWL I 3+3 1511 
Kohima 6+3 I8+5 

93-27 	-- 

• 	-.. 

1 '• 	- 	 t-4..4, 	 (, 	

A 

.----- 

• .,- 

I 

V. 

All 1.licl (11 hcr 

5. 	All (F(1"1) 	
)ItI 

\l 

Al otP. 

- 

* )s c-P 1  

\ 

Si. Audit ointr  



J ) __ 

AMEkIJRI 

0IF1cl OF TIlE PRINCIPAl. ACCOUNIANI' (:;ENERAL 
 

('ii ciilar Nu. 	s(fAtlljt/I-Sl//t(,. 	 l):itttI: ,() (/ 	(, 

jcet: 

	

	5e/?ur(i(iws of (,flhI1:ofl Cadre of Gray1 , 'iJ' oJficeis in the CiliI A lu/it Offices in North Et.( Reçioii. 

In partial niodihcatioi of this 0111cc Circular No. 1stt.1/Audi t/I-5l /2005-00/394 dated 31-03-2006 and in view of! tcadquartcr's clarification and Reviscd "Option luuu" forwarded by the Principal ccu(ui1t ,(cncral (Audit) Mcghalaya, etc., Sliillong Lindet letter No.Es(tf I 'Audit! I 2- i2o-o6/sU4, dt. I 9-01-2006, the last datc br VxCicisilic options on the subject ci ed above iii tile revised "Op(iou Form" is cxcndc(I tlptt, 2S-01-2006. 

All the Group '13' Ulliccis Iioin Sr.A0. to SO. cxccp Co:ninc11i 011icci s) arc hereby iequcstcd to lijriiish the fresh options in the revised "Ol'IION JOR M" to UsU-1 Section on or before 26-0'1 -2006 positively for onward subtitissioji to SI ii It)nf Oiiicc within the stipulated date i.e. 2042006, 

'Ilic Previous option CNercisc(h in cOlnpiial)L' of this ollice Circular No. l: S tt. 
 1 . 1 d i t/1 - 5/l$h/1 O0506/194 dated 3 1-03-200 1)I h' Ii(({l i; cancciic(j 

lii this connce(ioii the folf11 ,  docu:iiciit'; oil the stihpcci aic citelused hir ihIurllmtjuii and itcccssaiy actLuli 	 - 

:- 200/ 	ii 3.0.I /"iI "l'QR,\f OF O/'/ ,/'; 

i:.,;tIc,; \vith (lie 	IpIn\it ot PiIIIci1)il /\e:Ioiii(,,it (iiciil 

	

!)tIPny •\ccn;ljIta ii Cencial 	\V) 
M villo N. 

 
(:(If) 	hirwijrtjctj for Iii lot In(jon nii'J i 	C(.SII 	(jolt to 

1 hu 	ate icLiuc;ted 	to 	li i  n' 	the ciiitciit5 ni 	the I he i)A(; (/\&\V) 	I Ciitr t 	he No(icc of all Gruu1i 'Ii' 	 l iii 	lie Id tint', 	with 	the 	li(I(iC(It)ii ((1 (t)IIcc( 2. 	Iiiel)/\((J/(' 	(.'.A)I the '0plion Furni" 	(i()flilIv 	iii! 	aihiiiit 	jR 	iiiie ) 	tVi(hiiijljle(IlnIi.i(cdj( 	, 3. HicSccic(aly,(helrAct 	(t:IIYr;IJj,\iljl) A;:;;1111 II PI;iIIChI Ulliceis 

(j 	\ II 	cctiu,i 
I. 	All Ntj(:c J3II:II,I 

r, 
 ~Vtj-, 

S - . Audit OfIi ci' (Admit.) 

I 



I4  4W 
 

I / 	 F 	
'S . 	•1 	

• 	.• L 

I , 

// 	•Io 	

.) 

/5 	 V 

 

A 	 • 	nI 	(.).), 	
I. 

i 1 O9. 

¶,i1,JCCt 	c.ptC1I of ciroupt.' i:CIC 	i.iL ific '• 	 : 	con 

Sir, 

ai ti) tfei to yoUr 13.0. 
IeLicr No. 40/Sep/GilJuP 'B/2OO(i'O d3Yd 

Q7.O.2OG6 c thc tbjt cOfl nbove 
0d to niL bo1 the c1fiti00 OUgl)( 

io thccifl 
i) 	Thc 	

arjctioc4 	gill Ut Group fl' offcerS fc,r tho ncwly crcted 

oftiC of Mzor"" 31041 A.ui1CU Pa,id4. 	s bci'g ntlf)l3t 	by JHS wi.nij 

of tbjs oflicC pnrnCY. No 	tIiufll 1,ot ' 	C3', crcnted for tbc pccuet. 

Sr.t.O, AOJ'() riti SC' will h' ttcd fool Scl)(a ccfrc 	od rr%(i o oJ 

Q2Q n Sr.A.O/AO aM PO/SO will he m'j 	
whi 

the*e cadicS. 

(iii) 	A Copy of gc 	option (o'in k 

(') 	An 0gIOOr wbo 	givcit pt de' e pce ot *nO e than 	otL.cc Rr p r.TflllC ni 

I1Ol3 Will tiC 	
pernuCr.t 	loctiolI 	pci b 	ioriIY 

and uptio cerc:iRCd by ii LI be caunot be CO1rJfl0t to the ot1ie 

r ucuhi(YflOd nt SI. No. I 
of tt:e optieu bun 1e will be considered lot 

peiCflt i1lOCa(&Ofl o tIc ottc at St. o. 2 and so onl If 

ItoWtVVI lie cn"oi In; 	1i,i,tatcd ) 	Of thO OI)Ve Of1LUJ i pni hs 

scrnorltY be wil( bc posicti o 	pttCOli io the dtJc1- oEflec() tt3 Em Ill 

• f,ra1ty l.1itcd to ny of the fu'"1 	oOCLt lu the  ot'ln 

	

() 	It h;ti aIrTe'tY bc.1.Ll fllM)C ete;tr n the policy for 	
100t1 ot cndit. th ~ t 

finI flcti0tt f CIUP 'B' Of1CC l,ctl) 	tur. 10 corn"'1 oh 	lji'il b 

	

trict 	tltr. bsi o tbeit: scnioiitY.m 	1 	 h by tcin 

tCC1 	thdr tI.SC l[c. 

Yo'" & 

((0j)tlt)1i ci 

/millior (Icil':' ni 

"4 

(' 19 	uc(ApI.)/t7 21)4   

Copy t1gwith D 	ni 	t!3Ai' 	(1,iwi,ttt fl,(Jr.tt1 ,13117.d 

(37 .1-2OO 

 

i s f0rWA;dC(l I,) tIIr Il((Ah,,t). 
1s 	 '113 I'i 

( 
• 	 Cot i' to }1c & 

At'dd°t (jCflCF° (t'J) 

VA 
El 

11 



Ta  

l)RM 01' Ol'FION 	
S 

lu tli 	iit ol 	iiiioii ol 	\I(Ing cOLIIlIlufl 	dic br (iloup 	13 	postS ot 
(SA0/A0/AA0/S0) Of the civil Audit ulikes of the Itidiati Audit & Accuuiiis 
l)c1ii (Iiu.ji( located in the Not Lii j isL I Sin i/Suit /M' 

'voikitig in Ilic OlIic 01 tlic 

	

• as 	 (desigimion), kiiowiiig Rdly that the 
option so exercised shall be final and no Iiilici change in the Option shall be allowed in 
any case, do hereby opt to be finally allocated to tlic lol lowing off icc(s) in oidcr ol 
piekicuce:- 	 k 

(.)tIicCbilie 	................................................................................... 
2 . 	OIl jçc. 	of the ...................................................................................... 

..
iIii.! So 

Sii.:iatuuc 

Niiuc..................................... 
I )t;iii;ttioio .............................. 

(._)Iu II 

Iti11l(iyCC No............................ 

'S..',. • /\iI(Jj 	
(Atliflit) 

1. 

Si P 

k 



L.1AEXURE. 	I _77iii 
I 	/ 	rLi 	

No 22 lN(,I (App Y17öo4 
 

/ 
ti 	tI•t' 	I.LII\• 	fi, 	1Tiqf 	1 :.' 	

• 	O1:JI( 	01 	tilL COMp I ROW 
AND AUDI1 on GE 	01 INDIA 

To 

flrn Acc 	ziIwi Cello:114 (Atiii), 
Itipura, 

Subject:. Sepntjon of Group 'U' CM res in oflu;c 	Ow 
H 

of 	N E. region. 	. 

Sk, - 

491200.07/80 

1 
 am dlzcctl to irtvitn a rofeiç4Ic to your o.t)jc0 tcttcr No. Esu(Au)/) 

- 
dnitcl 	12-04-206 	Ijie 	bjyc •pn 	 jr,witio,J 	tibjct 	n(l 	to 	fuinj below the olnx-ifntjon sOUP.112 for t.hcrcj,i.. 

(I) hi 
first hoc of pain V of the policy tr scpanit lou 	of,  Group 	U' c4drt Ihc Word "SQnctiond 

, onKlh' rnn 	bo reed t 	"quird 	uigth" An officer 	who hin 	ivc, 	prcfcrit,c0  for more tjtnn oio perluun,,c1it 

/
/ 

olljc 	for 

	

niiocni Ion, 	wit I 	be Couiijijrcd 	for perTnft,ucnt nlioc.ntn ns pci 	LIN 	sejik,, ity 	.uid 	c.pI ion 	ccrej3ci 	by 	hint, 

V 
if bc cnn Dot ho neco,n,1,oda(.d to thi 	offlec oflils first chol 	ho will by 	

.
eonsidcr 

V 	\ 
fot . pimni 	nhloctIon to the officc mcu1tiOü 	t Si. No, 2 and so o. if  be can riot ho acco 	 tofulv of tho thco btflccn 

zm  

ith 	cnloiity and Option lic w ill runaln Under the cdm conl of thQ1  l'AG (Audit) 	McI, Shillong and potod pa dcputtion to the doflclt 0(lico(,) 111.1, he ii Pe4xiuu 	tly Allocated to siny of 110 otflcc, fD~ 7U1O-ad ln (ho 	>I'i'i rnjfl,t IIIC iIUI3ilOqlIen( Vitcnncy u iIng In thc C/ ) rice,ncij Office 
(i). (hi) Oiic 	iI;c 	ofli, 	k 	lcIull.1:leuitIy 	nItoitcJ 	to 	((ic 	offlce 	ot 	h i s 	tirt 	(')I- M "b"'C ( PIVIII 	LIloii.0 	II) 	(tic 	:)p(l(l,u 	mini, such UJI  further LI 	utp V III be (tihtjw1J 	

l 	fl int nuid no 
 As Ito 	:111cL pt,iiih ioi 	¼v1 II tc Inn(ic lii Iiuipkic oLiio 	(Ill All 	w pItit' opkti ;c stl o,' dcpu:n lvii to doliclt oks ore 	ccomtno(h 	(he UiIui'j 	ijlhicc 	will 	ACcoInn%o(la(o 	ihicir SWplu 	opt&-c subscqu 	Vncicfr  

• 
Sr,O, AU, AA() IVI(I SO will be i:tcd 1tII 	CI)UtiutcU.1tilts fbi the purpo .io 	o f lllloca( ju  

	

AAOIS( 	w 	
, 	mid tic rntio 	of 80:20 iii Sr.A.Oj1W ond 

	

) 	;U 	10 	:Iiiuiii,ueul 	iii 	cimt 	offlee 	while codics 	 scpiuing tho.ø 
 Tlic 	saItc(ioiicd 	sticligth 	and 	I'll' 	fur 	the 	micwiy 	cu1 	offices 	of Mihorfli,1 amid Anniacdiul i'rndcsh i 	being 	 j by ORS wIng of 1116 ohlicc. 	No tidditional post ls:eing.cniI (vji) for ttio prosmL ilin uUic 	who oro pJttiy on doputAti011•to othcr OflIom will h ?dIoctcd to the Officc!I 119 per their 	CIiiOity.Ci_p1f 	ccTho,..v,IU be 	iCpntritci 	frmmu 	thin 	h<tirwln 

N. 

o(fcs) tO their iubjeet to QvnIiohlllty of V nLAnCY in Iliut ofl. No 9UPCtflurnornj3' Will bccn'ct( iii ouuy of lice 	 I 	
It 

ho. 	im 	i'n 1002 
• 10, Ijii(i;,iuij 	Shut1 /:i( 	M;iiu, Nw 	oIhiI.l 10{)O 

,1 tQtCc 



gi 

	

-.. 	

.. 

	

' 	- 

?11r jo
/ 

 

(viii) The unctioned trcut1i mwu 	xintlng VAC1ULib pipc)r1iorxtcIy 
$UtlbUtcd n coh cndro'i th toq 	strgth.çor tho urpoo F 
cpaMtIon ofc*ttro, No itUdthnol post tt bhig crctttod for t)i pre, 

	

Yours fIthfu1iy, 	: 

ASUlJrosll josin ) 
A,It,ti Co!flptroHor nod 

Auditor OcnciI (N) 

Endo. No. 222 -GE(Ap1)/4.2006 	 Dotod 2404.2006 
Copy B 10011 with  a copy of tho AU(AudR), 1dpurn, Aatab kltvr diiiod 

I2.410(6 Is forwardod for Inl&mnilun itnsi itoccss&ty i'.cIon to: 	 - 
The PrAG (Audit). McKlitLinyn, ShUlong-793 001 _& The AG(A&E), Awun, Guwnitatt-781 029 %-4T Ilo AO(Audit), Assnm, ç3uwaiio(i-113) 029 wIth rckrencc to scriI No.10 ut 
theAO'nkttcrdatcd 

4, Dtrtctor (Dktct T) ut )loAdquurtcr with soictcoce to sciial No.10 of (lie 
AG'Iottrdqlvd 12.4,06, 

5. Dlroctor Ondhjin . nt 	 r'1Uikrcne to scrinl No.10 of tho 
AU letter d&od 2. 4.06. 	 I 

p 

(ASHW(OSJOs}[I) 
A9)ItOIfl Cdflpt)\'Ilkr nod 

Auditor bor1Iornj (N) 

- 	r 

I 

ZA 

t: 	h) 

If., 



LA"EXUkE F TI 
/ 	 () /- 

'FIcL OF 1 HE PRJNCWAL ACCOUNTANT GENERAL (AUDIT), 
1' 	ASSAM, MAIIAMGAON, BELTOLA,_GUWAHATI-2. 	 V 

To, 
Tic General Secretary, 

\,iviI Audit Association, AAOs/SOs / 
Civil Audit Association GrOup C'& 'D', 
O/o the Pr. A.G. (Audit), Asam Guvahati-29. 

ft 

Sub: Scparaticn ci common cclic of Group 'B', 'C' & 'I)' stuIf in 
t:h: Civil Audit Offices in N.E. Rc;!,ion. 

Sit, 
I 	ill to II )L.IUI(l I cicwiI.ii lIcL(lquat.er lct.tcu no. 1722 / 13RS/ 1 5- 

2006 dtd 271  ApFil '2006 ulong \vi(h rcdistributed swicioi iccl 
strc,ngt! i and I'. I. P. bcLwccn oh Fice of,  the AG. (Au) 
Mcghakiya/Arunaclial Prudcsh / Mizoraii al)(.l J Icadc1uater's letter io. 
22 1-NGl(APP)/ 17-2004 dtd.2S" April. '2006 rcgaiding clarifiations 
sought For on the subjcct Ci ted il)Ov: for you r in formation. 

This issues with the approval of Principal Accouritwit GeneraL 

\'otirs faithfully, 

Senior Audit Uthcer (/\(luhII) 

/1 	•. 	. 	: 
I 	

- 

I 	- 	- 

)(jt 	.••' ceol; Ut ;;t (;cili:I (A(JJI?Jl) 

- I;-- - 



•* /' 	
L'\ 	 L 

_; 	1' 	 . - 	.,. 	

• ' 0 	- 	- -- 	- 	- 

air- 

qjii , i, '.1,1 U'IlIvI'j 

OFTICE OF TIII C'OMPTROLLER  

c 	 AND AUDITOR (iliNLUAL oF INDI,\ 

The Pi. A.;i,ijriraitt (jcfltitil (Audu), 

t1;ihryct, 

SIiillirji1',. 

t)1 Llli%lillt cadic of ( IIL)III 	13 ti it , t'i s it) 	(.i'iI /\)l(Ii)lllllC' 	Ii) 
t14)l)il lLui 	,I',ttSit.11l. 	 ii 

till tliiiicr1 to iI)ViIt r'Uiciic itt yuur ciIIjt' I;ti&., itu l,Itt/AttdjI]l 
I I/2006-20O7fO) dited 29 ,3,06 MI thc ahovc elicil :;tlJfrI 	I ho 11cw NaiietioirI sivellg ill 

htr slit tItet•, irIIit;e 	vi,',. IvI:i,lirIityn 	i\ttitiitt.diiI I'iitIeli 'iird 
t\'l,t.LOIrlit 1135 tltLlt 	15 pi,r the t.Iuieiisvtit tILel(lSt:(l 	lho tt'disiijl,jiltd :;:rirutk,nt;rl 
stft.liIIll iriry 	rteit Ur; irc,t,d ill your 01ici'. 	 alld lite, :;i.t(I and offiCV.115 lIu.uy' 
uciiIitIy lie I , oiu:'tt iii 'aUr oIlii 	i ihe 	iuIlt:st 

\utn u Islillituily 

-, 

ii te ()Ilicci (I)Li,S) 

No.1723 L'1&S/7-2fu5 

Copy itt, iiUuu;iii,ioii and it cs4y auluuir to. 

I. j( (i\.ilit), A ii niJiuJ Pi;lm'h 

\i"Ati (Audit),. vIioi itir 

1, 	St . ( ) , r''IL ( ,\,ptttL) 
A. 	11,t It) P1) (SIrJij 

' 	(4) -- -.-,- 

, u uIiuur,ti.i I uiiim (tIitc:i (It t S1 

I 

Is), i.ltP\;utu)i 	;luii  

4 	, 

'uf :'Ui'ttf; (uti (;cnlTj (Athnn) 	' 

.".tl 
.4 
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FAA 

	

/Diub ibuWn ot aIbo 	Ii
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and PIP blw L'I Uit Ot/o H MO(;It ii 	I 	P1 thI) 
/ 
/ 	

'YL Aiujt4jp1 	Møit _flulni 
/ 	

Is 	IPIP 	;s 	 IPII' I24 _ 	
j 	 41 ,co 	

44J 3
q/ 	

9 	17 41 	fO 	2 	42 	ii 

I 	 . I 

..

.----..-..-...-..--.-.. I 3i -------.._............
-- 1 --- •-- ' 11 'nut 1 ypi3t 	

ii 	
I 	

o 

..... 
(.ti Diivtn 	 I 	I 	 I 	

j - ---- 
FecoIcj Kpi.r 	 2! 	 2 	,I 	

2 	6 	- 
- .---. ---. 	

1 	.: 	- 	.. - --_._I. 
  I 	 I 	1 	0 

	

jh il cuth 	i1y Lo tI;kk, e'Jt 	Iter 

•1. 

: t'(Oti u 	I 	u ciI (Adn n) 

JtL ) 
4 



I tun ditcetod lo invite a rc(rcpcc to your oflicc kuer No. Elt(Au)/l - 49/200-O7Io dt1 	204-q0 	Uic.  pit 	above incnrioned subjcct a7id to furnish beipw the 	itnfciSoi-i 	n(igiit br 	iiicin:- 
(i) lii fii?t lic of 	)aitt  V of tli 	POlICY For 	putitioi i  of,  (ioup 'Ii' cod&0 tile 	 i Wi d 	ni CI iii id 11, e it 	tIi'' in n 	bet rcød AS "requ li -cd (II) sti cntli'', Au 	iJkcr, wli 	has giverj picicreitco for more than otto oliic 	for 

/ 
IIcniinhiCiii 	ol iuni 100,1 wIt I 	be Coiisideij 	for 	Peflhlniiciut Allocittlori 	as per 	his 	sriiority 

/ 
ztiid 	oplioiu 	cxcrckod 	by hint. 	If he 	can not 	be 

nccouiziiijiatcd to the otfiec of his lust choice ho will be considered for /• 	\ pei -unrtnciut alIoc11Ien to (lie ullice i,iontioncd at SI. No, 2 and 50 Oil. If  
b0w0vCr he ciut riot be ace itltnothtctd to any of tho thco brnccn mi p< ht 	tieniority and option lie will rinaIn tuidcr the cdro control of ti& PAG (Audit), MetItalnyui. ShiIloit 	and postod pit doputMlon to the døflcit olflce(,.) (ilL he Is pernuweiirly nlloc&tcd to any of tlsø oflicctjr 
fllk'tTflirJlrnd In tlto option tgi%in,t (iii) Iitihioqiiori( vncnttcy to lrlttg lii thc coiicernj ultice (c). 

 Onec 	ilic 	Iliecr it 	iwIittAiiiiIly 	aIl,eii(cd 	to 	tIi. ollicc of lila 	Lust or 8ubt-cuçtit chuice in the option foTm, uclt allocation ht html 	iiiJ n ft1iier U 
 

nrmp Will be (1llowed, 
As no flsr-thcr proinotion,wijl be timde In surplus uflicos till nil surplus' 01AM3 xtttcd on dcputxttkjit to clolilt omcs arc accoimmmodd 	the' 'oncaitcij 	turplus 	office.t 	will 	flCCOtfltflett(0 	thoir 	suxplus 	optecs ng1nsi Subsequent vacMtcIc3. 	 - 

 Srj,O, AO, AAO will So 	wW bc ucntoj tour seporle c-aJres for the 
purposo of lillocillioll 	nod the rah 	of 	0:20 in Sr,A,OjAO oud AJ'01S() will 	bo :iiaiiwtiuied iii coch otlice while sepuntting thoo cadi -c, 

 Tue siuictiouucd 	stieiigth 	and 	PH' 	for ihc newly ciciucil olIiccs of Mlzorau,i niid Ailmitaculint 	I':ndcsh is being liitlmatcd by I3RS wing of tlti 	uiIIcc. No ftddlllOnal post ts;boing crntod for (ho prosent.  Tho olliceta who uro presontly on deputation-to other o[lloct 'will bo 
fttlocsted to the o{Tket as per their ficnloiity.cum-pref-, (Ilio'y'*lll 
be rtpIrinicd fl-oiti (ho borrowIng oflic(i) to' thetir niloe.rtad'oflloo 
ubjeet to avaIlabIlIty vf vn&*ncy In that ollico. No sumpcmimuliiorn,-y post 

wilIbe ClttttC(I iii 	ptiy t1flicô 	- 

i 

- 	-- 

'3 	NO. 221_NGI Al)p.)/17.2004 

/ 
/ 

it • 	;I•__ 

• 	I,. •• 
I, 	I 

) ' 

'l•o 

•' 

—i  I 	 1thUtT 1$r t 
OFFICE OF THE COML'1ItOLL1 
AND AUI)JTOR GEtNCRAL 01T. INDIA 

c' 

lito AceotwUott Ueiietiij (Aiilii), 
11 )tsia. 
Aaiin1a 

Subject: 	scpalat1011 
ufOtoup I1' cuires in ulliccs oI the N.I. rctluii. 

sir, 

	

• 	• 	 - 	
- 

	

10. 	1it,t?II 	'ii'I,. i 	tt-1l-1 11)002 
10, tittli:idijr Slut!. /tlr M;iitj, Now Dollul-1 10(10 

/ 	I 	•, 

- 	 --: 	l)4•jt3'' :t('(ILi1lt1fl1 (ctti;:i (Jdru? 

	

- 	I 

• 	• 

c 
v-  — 



It 

i 
:• : 

NJ 

/ 	I 	
•,•.• 

1)tu:, 	:t{COUflt)t 	(;cuct:1 (Adrnii) 

., 

U lu  

(VIII) 

lCPAxIonof 	No nddUil post is bvui ctctod for the 

P 	
(ASH1OS11)OSII) 

, 	

AsJ,tnzi CtflflptOjinr 'I 
Auditor OncrM (N) 

) 	
iid. Nv. 222 NGE(Ap11)/4.2oo 	

Dated 24.04.2006 Copy 810119 With A QuPY
of tho AQ(Audl(), Tiip, AgnrtaI icttu,  dnle 12.4,200G is f}jrwsxdcJ fbr InfonnnU niid nocsinty tion 1w Tha Pr.A (Audit), 4e&l 	8 IIII1ung793 001 & The AG(A&t) Aastun, GI bnLi-78i 029 

. Tizo MJ(Audt) Ajnt, (uwiatj 	I 029  th 	 with rckrenco 	joI NO.10 oe AOs letter dated 12.4.06. 	 to Sc 	 F 
4, Dir (Direct Tax*) it Hoadqui 	with k c 	to orinl No.10 of the A('sjcJtjr%d 12.4.06. 	 i  
5. Djrovt 	ndjet Fn0, at Icdquiter Wi  AG'i lcttcr d*toJ 12.4.04. 	 (C) serfal No.10 1 111 0  

(ASIIUJT

(5

HI) 
Altüt C nod 

Aud It (N) 

r 



I,  

*4 

* .4' 

\ Th 
4*. 

• _ 

t4 	 , 	
tc guf 

ASSAM1 

ci,*,': 	 )! 	 • 
, DatI: 00'i7/0.  

Cadlos PAU, 'Lt 1 utt OMCC$ of 

• 	,:

• . 	' 	 , 	 . 	. 	, 

	

UI'11 	 'flC 	do 	st1ih 

Ofrtco,tt)I: 	 M'Y9 	 •fft'Iir 

* 	 br Oli 	1tt.i t.rwr 	
j 	cP1 AuQOIUti1t 

General (AuiiO Mg1 thya, tc., hi1iing iig (id (,tcOIlLZ AIIthiitY has iavtd 

fI' opUOn from iil( Cr-'IV 	(thi' thvi 	f th 	:u •Ui&gion.tO, 

di ei n utht OUi 	N L 	in 	1th it ol ,ntlfl n 	B radR 

iniview f nbov. 11 th juiibCflt 	(ç y• 	SO to Sr.A.0) 

of thh fico bo*'i" 0.0 	•' 'Y 1,orL'y asked to e'efV 	tkiV (iptifl *ifnak in' 

fOrII1. (w'wiv' in )l4t) 	tiW) ou nr b:f'1' i7.2004 	S to etiahic 

thi.,officet cid t 	
w 	Oltic by 2.7.WO toitiViY. 

' /i• ' The oi;ns 	r 1 i 	rL)i1), t 	this OffiCe Ciruur 

	

cl'cd iY1 1  1303 stan 	U d cnce. 
N  

(AutOritY Prlflp4t ciitrflI (Adit)'S ateu1 oU7ZO04) 
d  

uI 
* 	 ,: 	 .' . 	

• 	 ••: 	
Licput.y AccOUfltD&.cfl4 (MaW) 

• 	 4 	 • 	

• 

fl,,f,!th 061071.  004 
•. 	 . bf 

Cy(qri 

:' 	?t'inQiP 	A)uLt1Iut 	Aiiit) 	M&iYa etc 	StiIIw 	}To 	is 
frm tIi 	1flci 	O,ItII 	)U 

• 	 Flwh OI)Liofl 
.' 	uusted t' 	I1'W1 	(.' .>btnii1tfl 	UI 

n 	;  
luv on deputat 	u/ft'It 

t) bcttg the 	nLiit 	(if the 
2. 	:Sr. D.A,u,(A& 	ii.$) 	They air; KuWtd.° o11 the (k.'W OffcOS 

ficid 	, 

tO 	uub 	thii 	o c i-nigo the 	fntt 
• 	* 	* 	• 	* 

wt!lin thy stipulzud date. 	
' 

* 
•: 

5, 	
' 	SecroUUY t 	Piincipi Ac,'n' 	(;i'at (Athilt) AsaI. 

Ui 	tegiter 0fopttOt ti& 	pi'eOLi 	occasion ' 

6. 	. AC) (MtUU). Th 	itit) niin ndi:g oI'thc option 	ap 
IJO 	i Ii; 	<t'OftCF :i 	:ii& 

* 
• 	I•c 	LtI 	y 	c 	iSt'i\ 	pL. 

i 	ii.Q. StiOnI13I'c 
4 * AI (WC.Up P' (Ji 	poyd 

' 	. 	
* 	( 

8. 	'"Ott 	Bo•. I 	• •th' - 
• 	Fil 	

/ 	* / 	. 	, 	,• 
/ •'sj 	' 	* * * 

r 
Geti11l (Admfl) 

S. Thuty i\ccouflt * 

* 	 .. 



(Signature) 

-5-,... 

D. 

51:iuu . 

5--. 	5_'•__ • 

i4ituc' 
(LN BLOCK LET[ERS) 

(J,.j (tv 

1 the evCt* of 	pLflUOn oI•  .h4Ji 	CLlifl'nOu c.adi for Gioup 'D poli 

(dud 	iun) o tti 	)ict; of Iild1It Audit S. ACCoUII 	1)p3ItiIM1t locit 	iii the 

Ntth Ent. I 	tiiSrnWM 	 wcking 

in 	th 	uflice 	of the 	Ir. 	A.l.fA.:,.Th. 	;).A.G. 	(Aisiit) 	 as 	. 

• 	(dktujivioiñ. IJO .liidiy ojA 10 bu 	IIJv 3I1uiA41 to thz: oilico of (ito 

Pi. A.O.1A.U.13r. L)JLO. (Aut) 	 . S 	 kit'wb 	1iy that üui6 cttCiC of 	 . 

opon ntll be final wd in no coc whIovt it ithI h c1 

2. 	 In canes I in nc* mitiully ailockkd d tliv 1ii14 ftmce  tu the.  OUce of IIt/ jitt 

OpLi')LI t(1 c1 bty0vo for want of "IlL uiivy 	iuuy, rL tidi Utii' I mu JirnIy nIIuciit1 to th' 

id otflce, be 9110.atcdtO the fGUOWfl3 o1JJ(Ci III ll. oiticr o1pic1cc(1CC 

liic:t.ftIv:1'i. ,\(j./,.(i./3I. 1)./'..0), (Agt) 

lu) Office of the Pr. AM./AfJ.ISI', T.I.G. (.kuht) 

01 OL' O1'TLON 

Iv ,  

r:. 
1J . 

I' 	f: 
r 

I .  

LS 	
iS 

.5 

it 

k 



.. 	7' 

OL( oi lW kt C )UN I NL 	Ni'ItLAUPI1. S3M I  
M,tIl) 4j\1( 	1I I I ii 

(Jiuih&u N'i. 1:t1 !.iiL/ 	- 	/O:; 

Saib!ec.i:.. 	$cpiridtou of Conantin (rinip h ' Ciht ni';t tlwAi.tt1tE Offlctg tif ib. 

North Jiits. 

Acco!dktyfuttYV1fl,t 

 

'lIio Cidio CunUu11iii.; Aitlitotily vi;., •,ilic', of,  11w 1'riLiiP't Acotiniuit (hMiC; 

(Audit). 	alaya 	ic.. Shilloug 	;u iiuitod %Ii:it c:oithiiiiig the poiu$ of cridi 

itiageitteilt atioing out of coinuiou caie of CJoup 'JY jtot hi 11w Md-it C)f .flcm of the J'otUi 

)3wt, the 11 quitn Q1ce has to'  !pa1u the co limion thoup-B' Cathet fiotu 

ecLi0fl Oiiicen to S ioJAtKt 01I1cer (cxdudh SuierwoIo) n the Audit Oflicei of th 

Nith £81 hit1ieo coiitralled by ti: Piincip:I M c.ouituut Oencial (Audit) M tioinyn cXc, 

Sh1oiig. 

filos we t'taitIIt. i.o th&twtk-e of Dli coiicciid 

Il 

1)tei, Guwah'J.. 

11 1C 3ri Jov.iubLr 2003 

• ••• 	¶ 	

io 

I ) 

(n) 	0110 ti"10 1101-chalseabli. ,  up11ou iot nilc'iin to ii prntiuilnr olico lucnk'd 	11w 

Nuitti lLait tha bIL bttiiwx1 1ioiii the eir,tin.q i,ctn,,k'ti; flout 3ccti.n Otuicln 112 the 3iior 

\tKlt (JIfliei'i 11ccd it 112' t,.TirctiI f.tt!t! 31! :f'ri 	CI(1fl'1 	1IO 	cot deptiltkt it ,tnil fttIi\fl 

ic1vice). '1 te j,icii,nljctt 	l tou'.tl 	.7.rxc 	t: icir c':e',ti 	I iltit d 	t:j11 t;IIcc1 

{,h) 	'Ii 	Oflei 	hll be Thtied t th. U; S Ce of üi cIice ott the ii of 	thrity- 

eiitu1R 	i)rC 	iktwifetl, ciu:c tc nitibe 	r 	iplCe 	fltr 	j,:.ntktitar OflII c iIi luOrC ItthU 

iii 	tiwi, 	iii lit ol 11iu( o1ice. tti 	:cce 	up1 	hali he kept iii a Wii1iiig 1I for fibre 

CCIII iUI I() datiot I jill he 0 ticti of U ei ci iu c 

:'. ! 	th)oS1 of 	'tii; 	(atirO 

c: oltOI1flt)j ouhoiitic (i. . tit PnucipM AccOiittlilil .C'iiiiil (,\uht). MejthttllIyU 	etc. 	liiItO1liJ 

I CCI 	It) 
for 	lti 	O (!O!ifl ffli'. 	p': l!ff :t!:'t 	!!:ti l!C 	 1tII2J 	iith,uhiirfltW 

Coir'tIiCiICC, till glich liliv llt.' tile IUt :.:titt;dtited iii Ili. 	c,ilt O 	I 
of 

view ie !lip 	 o O!'C ic!o of 	p!!thOO ol ch  

CJitIlt' tiRtti 	till the jymccut (ho'3i' IV I,!I1CO1t (i:CiiUIt Oflicas to 	eiiiui Aud( (MicLIn 

AsJ 

(9 

• 	•• 
4W 

• .;t* - :;4 

• •f.1•' 

• 	 S  

r 



All 

rtatWi n iii 1bricr. i'.) o thir ollico me 	I'3Ct' t 

in t1 
awl 

1 	
ai t 	tiu sLpUiJed pod to th 

Ok 	tt4 	Uofl 	hi iu,It'1l. 	
to be gried 	both 

	

ndth tcdiU 0t11C° 	
(N iOt. 

ThUP 	(IlICOC= Cis
t4iafl tie fu;aL 

• 0 • 	(Au11iud(- 1OQUIJ(Ut 	
vrdu dated j34O-W hi lito No. 

•. 	:•i' 'ti 
4•, 

*11 

5r.l)VU Mc 	itGtM 14  

S 	 •, 

3rJ. 

322 3  
nePi agjplflJ9_ 

- 1 	
c 	(MdA ARi 	c 	g fl 

It 	
qbin the opQflUfh 	UC Uli 	

from bi sId. Pi 	1 Ac  

2 ;Tq 1v to the 1d1) 	(/wflt) Munifl QMi1IUL 2S 

.• 	

my aie 	to tg 	u 

of 	tho Group B Oc dcp1 

	

pputy Vt)3t OviWl 	fiek Clity with lhc ~flStfl)CIIOU th th o1flCtt 

•.

poY 	the QQU P, 
tL1Itnd d't( to AA0/EST1l Soction. 

W&CA 

 

. 	
.• 

•• S 	 I  
6,Sr. Awi OfC (Mknfl). 	hotd pratO list of ofkefS on 1ero and iff6 

S 	 of th ti 	n by 1tt' Pod. 

'1. 	Puofl coced 1ui 

a. 	NotiCC l3oilTd. 

offica 	 S 	 . 	

• 

• 	cT :..2.. -- 

bi. )cputy Accc1fl1ltt GKr (Atinfli). .4  

/41 

' S . 
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O1 HCE OF I HE COlP'I RO ER ANI) AJ J1)11 OR GENEIUL OF INDIA 
NEW DEJ.JII —110 002. 

19 
No. 108-N.2/127-88 	 Dt.29 Feb 1990. 

TO 
The Accoun.ani Cencral (A&E), 
Assani, Slu1Iong793001. 

Subject: 	Posting of Section Officers/Assistant Accounts Officers to the office 
of the Accountant General (A&E) Tripura, Agartala. 

Sir, 
I am directed to relr Shn S.K. Chakmborty, Accountant General 

(A&E), Tripura do, letter No. Eslt/RetrucUI1-1/19$3fVo(, 11/2665 dated 26/12/1989 
addressed to you on the subject mentioned above and to reqest that as far as possible 
thesLio11_QfficLQIde Examinaton passed staff of Accounts and EntiUement 

may he posted 
in the offices from whjch they passed the above examination. 

Yow faithfully, 

SdJ- 

(RN. BANDYOPADHYAY) 
ADMINISTRATIVE OFFICER. (N) 

1cI- 

k) 
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Lounjn,t1rIfl 	tfl 0r 
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4. 	CIViL AUDIT ASSOCLA I ION, AAO's / SO's (CiVIL) 
(Recognisel as per C. (..S (RS/i) Rules, 1993) 

OFFICE OF TILE PIUNCLPAIJ ACCOUN'I'AN'I' (IENERAL (AUI)F1'), 
ASSAM, BEL1OLA, GLJWAIIATJ -- 731 029. 

No. CAA/(; B! i Cg 	 Dated. 25.4.2006. 

10, 
1ja! J,. .4cco:,,,lu,st (,e,iera! (.1uIi.$), 
,Js.va,:,, (,un'zi:a(i. 

.S'ul,: Sepaizsiun of (,rouj, B OV.ficery in N. !. kei:ion. 

C ,  

I am to (&)IWaFd herewith a copy 4)1 the tcj)IcseIltaIit)n oil (he subjcc( cited above. The 

COPY of the saiiic may be loiwaRled 1)) the (&A( i of India and cadic coiitrolfing authut ity i.e. 

Pi. AX;. (Audit), Mc1ialaya, etc. S1iiIIou. 

Yours faithfI1y, 

General Secretary 

• 

j 

•t' 
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CIViL AUDiT ASSOCIA11 ION, AAO's I SO's (CIViL) 

(Recog,lisCd us per C. (-- S (RSA) Rules, 1993) 
OFFICE OF 'WE PR1NCLIAL ACCOUNFAN1 GENERAL (AtJDFI'), 

Bi ASSAM 
Dated. 2504-2006 

No. CAA]6W48 

i() 
'lhc Coml)trOlIC and /\.Uti tI')F (;ctIc 	Of 1I(I ia, 

10, Bahadur Shah Zafar 	 "I
i 

 

Indraprastita ilcad Post Office, 	
S 

New Delhi - lIt) 002. 

hj et: 	
,ardit' 	5  1 	%titOI () esitlrt's of (10111) 'B' 1,fficeis 

4,1t..1%stetfl lc'i0t%. 	S 

Cl air, 

	

• 	With due honour and humble submissiOn beg to lay before your good self the 

following few lines arising out of the t.leadqurterS' decision regarding separation of cOmmOfl 

cadre of Group 'U' 
 officers in Nt l&cgou 010iuunicatcd vidc I lcadquaitCrS' Office lcttcr No. 

I 44-NG (API')! 17-2004 
dated 24.03 .200( for kind c0nSidct1tl0 and sympathetic action at 

your end - 

I. 	
The proposed policy of cadre separation formu)ate(I by 1IcadqU1rtCl s' office 

on seniority basis by ignoring the btsc oltiec concept would cause a l
ugc displacellicilt of 

Group 'B' Officers in the otlice di the l'riiicipal Accountant General (Audit), Assam, 

Guwahati. 'lhcic would be great dIhcuI(ic. and untold sut 
lt int; for the Group '13' Officers 

who will be displacCd ftom this otficc thcy arc servnL nc: 
inc:1t100. 1 his is more paiI1t1 

tOr them, who had already transk'ricit to (title rent outstatiot on varioUs occasions under the 

existing policy of common cadre of Grort) 
B 01 Iiccrs, I ui ther. due to PCI ceivcd 501 pl05 

optecs the piomOti0I ,ivenues in 
(ii out) U' OlhcCrs are bound to be 

all cadres of  

• jeoperdised. 	
S 

2. 	
I lowcvcr. lithe hcadquartLrs of lice iiitìd In separate the coiiim° cadres of 

Gi oup 'U' Officers, the 'amc iiiay be made wIthout (lisplacement of Group 
u' Officers of 

this otIiCC 	III1 due c uidcr non to cn5Uf theIr ninety j)10100t1011. 
\V  

	

(c:t.sJti 	k) 

F; 



If thc cicatioll of Audit Oflices Vol
nd Miiura 

m Arunachat Ii adesh m is 

onsidcrcd indispensablc thc new Audit Offlees of Arunachal I'radesli and Mizornin may be 

created With eis1iIg manpower, which is CUtCI It) the need of' the pwposcd of flees in the 

combined of'Iicc of the Principal Accounlaiul General (AudiO, rv1eghahty' Arunachal Pm adcsh 

& Miioram. It is worthy to mnefltwn here that. the 0/u time Accountant General (Audit), 

Pri 
Assam, Guwahati was created in 1997 from the erstwhile office ()" the 

	nCiI)al Accountant 

Gcncral (Audit), Assum, McghalaYI, ArunaChal i'iadesh & M izom am, Shilloug by iiasfriitmg 

time Qroup B Officers against sIrcilgill of A ssaIm iii the combined office and no 
opIiu0 was 

invited from the officers in Hugaland. Tripura and Maiuipur of liccs on that occasion though 

the oficerS were in coUlIflofl cadre. 

I, 00 
behalf of the Civil Audit Association, AAO'S/SO'S (Civil) of the office 

of the Principal Accountant General (Audit), Assatu, Guwahati beseech your high of (ice to 

kindly keep the entire process of cadre separation in abeyance and Ii ante a flew acceptable 

policy of separation of cadre alter giving due eoguitanee 'o this Association'S view. 

Yours faithfully, 

General Secretary 

4 ••Lt4.,4. 

to9 

Li 



A 

- IOTr 

p. 	 f ,.. 	.. 
2O5200 Pesent Hon'blo Sri K V Sathidaaandn 

Vice Chairman 
: 	

-, 

$.rp,'  
' The V applicantz 	are 	800 
- 	, 	, 4Lumnatlon qualified officers now iz- /'  4!:-T-4-. "1 	. 	'•. :. 	1..' .'•• •, 	. . 

i 
I 	work1ng as Ass.istiuit Audit Officer in 

Ooup B', cadre, They are borne in the 

ofco of the WmcipJ A000Uflt4Wt Qcnc.in] 
- 	 -•- 	....•_,..:_ .' 	 ...- . 

'4 	 (Aydit) Asanm, Ouwahati. There are other 
'01

.4,. 	 . 	 l:j- ;. 	 .. 	v 	•" 
coffos of Accounthnts General (Audit) in • .. 	- 

•'•'1 

rt; 	 tJ 

-: 

• 	..- 	 ;,.4 	.-, 	4 

Me811a1aya, 	Manipur, 	'l'ripura 	and 
- 1 )r,.-' 	•. --'' Nuwiland • Statcs. 	Vide •circulars 	dated •:':.. 	•.-.• 'l 

31 (3 2006 	and 	2004 2006, 	a 	scheme I?i  
i, 	 oircu]ated separating the cadre 1 boen 

•- of 0oup 'ii' offiC(. - s in CiVil AucUt 0fflce. 

AccYinp to the a11thcant 4  the scheme 

Iin.t 	)(C1i 	form 	ii listed 	on 	wrong 	Pfl111 iiei 

hemt. 1hern w,s nmninon/ coin binod oadr. 

• Accoring to thorn, in reality there has not 

jeen i any 	formal 	common/combined 

- cndro.1 	They 	nrc also sthtod that the' 

4' 	. 	. .• 	-. 
,I 	 ••., 	 - 

'• •'.:.V - 	•:- 

?. 

I.•"4'. .•-- 

[ANNEXIJRE3J. 

cENThAL 	
T[1WL 

.. 	3jVl,'rJT1 6NG 

D. 

2Plic eirtcj).flCl v 	 •..-:.,. 

tic  

GfltCPt rit1fl' 

- 

(5) 4 

1ic 	-- 

jyç & 

irr thoAP9 	 • • 
kdvOCtC 	

, , , 	•. 

t o  or thp 

4< 

rc4l)unioflts vtro chringlug their options 

froiii tiine to tinc. 

(ontcI..f - 



' I 	t.:j•j. 	• 	. 	 ' 

	

I 	 c.Je 	 \ b

S 	Conld/ 	 , 

.. 	29,05.2006 	Heard Dr. J.L. Sarkar, Joarnd 

74 	- 	i 	rjJI 	' 	

COtlflSOi for th o  ipplicmt, nnd Ms U Dna, 

	

,. 	 Ioaruod 	Addi. 	C.O.8.C. 	for 	IJic 
repondnth 

	

'q1:!I 	ivft. 	 r 

 

When the xiaftcz cameup for 

	

I •' • 	 . . 	 . 	adinjaion hearm, Ms. U. Dns, ]8ar2:led• 

	

:J 	 •; : 	 :'• 	: 	 • 	Addi. c,o,.c., for thô ropondcnti 
% 	 subixuttad that there is a Cmrnon cndio 

	

14 I 	 would ilko toalso 

, 	 I 	
take matructions to lila reply statument 

7 	4 	 Ltitbe done 

Post on 06 06 200(, 	in th 

. ••: .: 	 : 	fliflflh1flO, . in the intnrest of juntlon, by 

J  it 	 1 	 way of interim order tith Txibunal directi 

Uri 

AoTW. 

4 	I 1 	3

r 

Nil  !; 

	

of 	itiy 	(30 I 	o ( 

VO 

C ,  

I 	 ,/' Y;7 

	

tton 
Gu' 	

3tl' 

Iv I C.  

I T T 

, q4s1D( 

I  

t 	
II 	1 

S . 	 . 	 S  
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'I'Niiii 	 fljftIN,\l 
1 	1 V/\II.\ Ii liZN' II 

Misc. 	i ii iou No. 5 :/0(n; (In O.A. No. I 4 1 nI 2 ())) 
Misc:. P I tI,uu No. 52/2006 (Ii, O.A. No. I J 5 of 2006) 
Misc. Ititinpi No. 55/200.1 (; O.A. No. 1 2 r; 	2006 
Misc. R'htuiii No. 56/2(Hfl (Iii O.A. 	I 41) 1)( 2no;) 

DLttl of 0rdcr 	Ii's Ih. ..2/idn, vi iik 200tJ 

lii 	!icii,'ifr. Shri K. V. sachicinfullidtifl, Vv 4 , C11114.111011,  

Mi.c, Petftivij Nv. 59 vi W06 ( in Q.A. No. J 4 3 oJ NOW 

• Union of 111(Ii & Ors. 	 •....• I'tif iorirs 

Baichya, Sr C (1S C 

\ 	 \C 	Sri Ji1 ru hojyol D'h iii; d Of hers 	 •.... Oppo'.itr,  I nrly 

BY Mr (',.Ic. IiII:lItkIcfIuI y;i, Sr. j\(lvocnt4, 1i 	I. (.lioiulliury iiiid 
vj r 1). Gowiiiu I, Ad vocti I.t?: 

Misc, )\I:iI.icw No. 52 of 2006 (lii O./\. No. HoL'Q()6) 

liii ion of Iii d ii & Ors. 	 ,...J'I 1 Ikuiers 

By Advocalc Mr G. 1)aisliya, Sr. C.G.S.C. 

• • 	• 	 \isus 

Sri SirilzLi(Idi!I Atiiiiif 	()r. 	 ... Up1uiiIi. 1arIy 

lJv.(\'lr C.K. ltliiiuiiclniiyyu. 	i•. /\dvotif,., \lr S.,\'l.l I. I l:tqii, (dr 
Ii. (...Ii 011(11111 1'I' (iI) (I Mi I). (;u'WtI iii i, Ad Vt)i it Ii 

Misc. )k.1jtIWi NO, 55 ul 200_t ( J.i.i.!.' ,A. NO, 12, d 2OU0J1 

Un ian of India & ()rs. 	 . . •li iioncrs 

13yAdvlu'ah' Nlz U. I)ns, tltlI. (.(.S.(. 

- 	 - 	\!(.rs)js - 

SliriGtiii:i Umii kiiiiit N or'.. 	 ... 	ppiiiIs' I':,rlv 
(4.) 

I1 Ad 	•u ..• 	 '-.;,rLm •itil Mr S. \. 
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JJIL  
U liii lii iii 111(11 I \ Ui 	

it ii 

13y Atku' ut NI 	II I )uu 	\;itIl ( ' 

V'r SII 

hi iON P1 tikiucl' IJwilltyi'v 	Ui 	
()1usiI 	Pu ty 

	

By Ad via 11I 	l)i j I 	w ,111d Mi 	N 	tilUhill 

flits 

I 	(III itI)l)I1L( iiit1 ti. ( by 0 	i esuiUk ,its iii  

for 

vnCOhOIl/ 	hi lilt ti/tilli ,itRffl 
of the stnluc quo prder 	flw 

1) 1 iiy o rin ih M I' i II 

I 	
hi IlU' Ill ( ililt 	iili)i I S(iI(l it I 	H s( 	 Uy j)rIIy(I 

( 	

thu 	ytulli I 'i dsti 	iIifl 	h" pk ii 't hi yin iii u' jiutl/I U 

tl ity tuiid/i U utlia u 	Ito iiit. run in di i dith d 	I h 

itIl(I 20 h 0 
	OA N" 14 /)U0( niid/tut PU 

 yohil 

ii' Ii 	hutI 	I 	nihi'l 	OHIPr 	)I 	idi 	I%  

liii kItip 	miiy d 	iii lit itid )i 	I 

2 	 At 	lit' tilu i M P 	' 'uh/2O() wui 	lilcil iii ()A I 4(/200t 

p 	
tul liWdil it Ut 11)11 'it I hi 1111* I 111% •I (I I tILt' 	(1 	Oh )O()ti Ilit 	( in 	,tls 

M P Nti 	)/ )OOh 	lilt d iii fl '\ ii '(200 	by tilt.  

()A 1 	/2t)Ut> fo' tII 	III 	PI1 W' 	All I 

M P UI C 

 Ili 

tilt d 	tot 	1IIt 	OIICI 11111' I/i' I)(IIIIItt'n' nm 	lIuutwii 	tul 	t' 

mRi tin ni di 	All thc iWo 	0 A s inc idiit1( i1 nnd nrt cli,fl injinci 

ilit 	niti( 	lii iti 	lui 	' 1  iHihu1t ul i 0iiiblii' tI m dii 	I it Oltit 	iii liii 

1.111l (;n&'rnl itt 	
hilIlulill, I1i1dtn1, Kohillilt timid Ajurtt1l. 

	this 

uiti vsj F 

'iuur1 	n till flip uh.iV' ().A.5 	
tist.d i;ituriIlt ordt'r 	

U)(i 	ullild", tliu 

(J I'1 	VIIiiII 	IS ICIII I\V' 



? 	 - - --- --- 
L ?I'#'fIb 'i'.'r. • '. .• . . 	 : •. • 	• 	 - 

£..• 	 . I/L'j,.,d 	. •'•,..-. : 
•.4_.' -:• I/I4 . k'.• p 	' :: : 	.• 

	

, 1 :.i'•.t; 	(:';'• - 	. ' 

CQ 

.,:• O.A.Noj 2 5/2 006 
. 	 .. 	 . 	: 	• .. . 	 . 	. 	 - 

':ie 
applicants are SOG ExomuinUon 

'qunlihed officers now working as Msist4nt Audit 

. (tv/ ) 	 .. Officer in Group 'B' cadre They ore borne in the 
e. i;4( 	i' 	• 	• ,. 	-' office 'ofLhe PrIntJ,dI Accounlont General (Audit) 

: 	• .;.: • .'. 	 i.•.-. ', 	-.:-- A 	- 	.  I. & '4i 	1'• 	' ' •' 	5. 'r%sam,.. Guwahet. There are other oulices of 
' 	A" 	' 	•• 	I r1 	

':'.- 	'- 

: 
; iJI(. 	

Accountant General (Audit) In Meghalay8, Menipur, 

-':- t 	TrIpuraend Nagalend SLates Vide clrculars dated 
I 	. 	 ••' 	 -D 	'' 	' 	- ,. .! 
	• 	

, , -, 
31 03.2006 and 20 94 2006, n scheme tins been 

.. . 	I 	,_ '. 	•• 	- - circulated separating the cadre ofGroup 'B' officers 
. 	 : 	.. 

In Civil Audit Offices Accordinçj to the applicants, 
Ilie sclieriie has been for,iiulntI on vronu premises 
that there was cofn,noIJ/comblllcd cadre According 

to them, in reality there has not been any formal 
II  fi 	I 

common/combined cadre They have also stated that 
• 	 respondents are changing their options from 
' 	 t1metobme 

: Heard Dr. J L. Sarker, learned counsel for the 

'aplica'n and Ms U Des, learned Add) C G.S.0 [or 
oo 	the respondents 

When the matter came up for admission 

hearing, Ms U Dos, learned Add] C G.S C for the 
. 	, 

'' ' 	' 	- 	- respondentb submitted that there is a common 
I 	 1 

1 	' 	' cadre She also submitted that she would like to take 

	

1 	
instrucbons to file reply statement. Let It be done 

.iL:.. •. 	; ..: 	 -. 1. •'- , 	 •.•• 	- 	
- 

i 
Post on 06 06 2006 In the meantime. in the 

p? interest of tustice by way of interim order, this 

- 	Tribunal direc't' the respondents not to disturb the 
.......- 	r.I 	•• 	. . 	. .- 

	

• -' :-. ' 	: 	liconts from their place of nosthigs tilt the iicxt 
• . 	. ;• 	;• . 	t •- •  ••.'_". 	• 	• 	 - 

-. 	•••;•. ..f 	!:.i"f -  date." • 	........... 

- 	 ....... 	 ..: 	• 
IdenticaLorders have been passed in the ollici O..s also wliidu air 

AH 	unde!chaJlenge 

I.. 



1 

.&.. 	,4J. 
1 fT —.. 

1 

Dr j .l.. Surkor ond Mr O.K. rninuocllaryyhus 
ks,rIi'1 Sr. 

counsel for the uppflCiinlS lii the vnrlous O.A. and Mr G. 

leorflC(l Sr. C.G.S.C. and Ms U. Das, learned Addi. 	
br the 

respondents arc present and niue(l the innttcr. 

	

4. Tli 	
cuse of the Misc. petitioners (resPOIl''t' hi 

O.A.$) is that: Lite appliCantS in the O.S are clinlIeIIg"J I he 

séparotiofl of Lite coin won cnd re ol Grou p 8' ullicCiS hi tht oil h of 

the AccoUfltt General (A&E) flfld diGhICnUeCt the circuI" on 

.03.2006. 	cordiflg to thelli the matter 

separat on doted 30  

Lo u policy 
decisloti and the bihirrat ion of coln;n011 cadre k 

'I' 

	

for Lite pttl)lI 	ltih'rt't. l'rlor to 	
psIrtIlI(fli oh 	iiIi c 	ho 	I 011'  

otilceiS of cI Illoreill oU1C5 of North jostcr 

ad pocted 
to any of Lite offlces of AG (A&E) in 

North Foshrfl Region 

..) . .and such liability of transfer was accepte(t by 
the olticerS at the time 

of promotiOfl to the post of ASISteflt Accoufl Ocer (GrouP 8). A 

gradation list of Common cadre of 
SO/AAO1AOISem0r AO is 

' 	Assaifl, .Guwahoti beIng tlu cadre 
malnt8lfled by ute iw 

uthority. Though separate. eniotitY for each cadre Is 
controlIit a  
given in the gradation hist but due to administraU\'e 

exigencies it. 

became neceS5'Y to s
eparate the esdng common cadre of Grout) 'B' 

iCCS of the North .EnSt&fl Region for (tie 
orncers of A&1 Of 	

pnrpOsc of 

couducti1.tIe function of A&E in the OrnCCS of each State  in Lite 

Eastern 	egi011 being lair ond 1roI1SPfl'U 

North 	
t 

R 
	nud taken liit.o 

1 
considc0 the InrSJer issue involved and cQfl jciCLiILuJs11 ) u 1c 

As per the circular 

if Lite n u 1inbcr of opteCS for 	partiri:lflr .ithic 	is II; 	e lImit the 
a 

required1 
tith of tht otlice. tI!e 	1,ersoils n each cfl(Ire, 

cliiitt he po;tt'th iffi 	
!.n whirli 	l, ,  .y gimiiy 	their 

/ - 



I 
l)reioreiice, 1.0 clelicit. officc. 'l1iee (JUicers 	0sted Ofi i(pIl ''ii ion 	- 

buStS shall be I)(lStA.(t 10 (IlL i,lIic 	,I tin'ir eI,n. 	l ,  1h 	i 	. i, 	d Ilicir 

seniority on availability of subsequ"nt vncrieS :igaiII st: 1 he re(lII IrCd 

strengt) in such oltices. The surplus optf?eS shall 8150 lorin part. 41 1 I lie 

cadre of the oflice for which they exercised ian. As per 1 lie p dicy, 

therefore, each officer will be ultimately posted pertiiflhiClltiY ii, Uio 

office of his/her choice, and meanwhile he/she is waiting for postilig ILl 

the office of his/her choice which hcppens to be surplus office, and 

draw deputation allowance for this period as drnissibfr under the 

rules. 

5. 	The case of the applicants in the O.A.s IS that the cadres 

were already separated in 1981 in terms purn 5.6.1 of Ccnnpt.r011Cr 

Auditor General's Manual of Standing Order (AdIniniSlrfltioil) Vol. 

/ 	
the respondents are aware of the position and have made a vague 

( 	( 	1 \ ttement by stating prior to separation ol cndre. As per the policy 

cLnmuniated vide ciruilar dolul 31.03.2006, optt'P' 

çrQ bc a 

nçti9fl.ed 	trigthi, .gf... cadre oLthQ. pflic. The term 'required / 

strength' Iihtroduced in the policy is an afterthought by wai of 

clorificaliob omnitinicated on 8.5.2006 after the exercisinU of option 

by the upphicnnts was cumplet(i on 26.04.200(3 has nitercd the basic 

complexion of the iuodnhlty for of optees in the Otlicc 

of their choice. The 

11.1111 	tAIWI in g.. thiit .th..e nu.ru.bs  Q[pQWQttld ke very ni udi wiihin 

the SUflctiQfl.d .5JrQIWU1 of ti oUke and thierotore nil of t.ltein WOIIl(l 

be OCCOIH in od ntcd in I lie smut nOire vIi irli will be tJ dr 1 tnse/Pn reti 

Office. 9lic' adoption ol the iie r ired strelititil' i not in 

coIItorIIuil.y wit 11 1 lie existiu! iwrw and k Illerettirt,without. any l,nsi, 

-- 

/ 



0 

•: 

which will lead to illcorrpc position of vocnncies in (lilfere,1t cadres iii 

the offices can sing sc(Te for nrbitn1rjn(s. flit np,lieii,i Ic wore  
vrkiii g lii I h 	I)O(b (fIft' ( . COticern ed 

6. 	 1 h ave Ii eard the learned counsel for the part i ;. The 

learned COUnsel br th 	Parties tins thke'n itiy atjenhjcni to v;Ircju5 

Circulars, Office Orders etc. to substnntiate their confr'nlhiii. 11i' 

leurried cots ni set bus- iI e porties a iso cited cerl Hini ems rt. devisiow. III 

so bsin n tin tc t.hir run lens 1km on in eril s of I heir race. \\1 e  is N' only Oil 

the preliininnry issue of use interim order - whether to be vacated or 

not. The 1enrnd counsel for the responde:sI.s has taken my nttenition 

to a decision of the HMI-k—i supreme Court reported In 199 (4) SCC 

•.99Jn the case of S.Pjjhivpraspd Pipal Vs. 

 

U n ion of .  India and 
cmvasse(JLth klinn three orIriciDles that has to be fo1lowecJj.y 
ke court in uran tine interim orde: 

(a) Whether there is a prima fade case 

It! 	(b) Whether Irreparable loss will be caused to the respondents 

(c) Balance of convenience. 

A 

7. 	The learned counsel for the original applicants are In 

agreelneis t with the above proposition of law arid both parties 

canvassed very vehemently and argued that these ingredient_c are in 

their favour. ile learned coumisel for the parties Lried to establish 

their case on rimerit. Since this is it subject matter of the Division 

l3ench and sitting singly the court Can not Uo oi simerits of the (flu(! (it. 

this point of d me. Iliorelore, this court con sides-s whs ether lii e Iii tee 

inçj red ten Is Ill ut has l)CCtI Cmiiiviissed by Lii e tOil rued ('(155 sisel 1(55 -  I h 

respond en ts till in bsvou r of thu e respuiu(I ems Ls or I lie app iicuuu I_s. I mini 

not qoin g in to iii e in en Is of the rase since that. In ny a (feet mini d lead 



I  

V . 	ultliiialoly to a final lacjlnri, which 11 9  tint jvjtliin tho 1iiiIt)it Of th 

Single Bench. 	 . 

U. 	Jh c Still pie IncLc of t'ie case nr I line nc per I he said 

iiotiIicatiori the responden 1.s hnv introduced. a policy (hcision for 

sepnralioii 01 the cadre and for tit. purpose iipti#iIiS 	itillttl liii. 

The apphcaLs who have been worki:W in the resj)vcLive Sect imIs for 

years together have been discardhig their proutoliulis 13(1(1 seiiiurity 

Ii ave opted for the respeclive stat IOIIS Lucy are I"' 	1ioiiiig hut they 

will be occorn in od a led t herein. According to them U' ere are In rge 

number of vacacies as well it the respriiidenLs (leSiçJIl the transfers in 

a scienttc manner. The applicants have reiterated that their ot,l.los 

are only for a particular station and not anywhere else. Therefore, 

attempt on the part of the respondents to transfer the applicants to 

non-optee place par se seems to be. not in conformity with the 

employees' choice which will put them to irreparable Injury. The 

understanding and willingness of the employees is for a j)arlicular 

station alone. They are not questioning the policy of the scheme but 

its modality. 

9. 	Then the question comes how can the applicants be 

transferred to hard stations for which they have iiot. exercised option? 

espundeii Is won kI &iqj tie Ui ni. these npplicumLs ur.' being sen I on 

ep i tion wherein tue applicants will iet deputation allowance. It 

weiihet:ued law that an eiikivee cannot. In' sent art cjcini tl.ipn 

othout his/her consiL 

.10. 	When a rectrtirtii'iiuh or :i srlit.iiio k i011))CIHV(114(l, ih 

liirlsliij 	tlittt 	'vii) 	he 	'llIIst'(I 	Iii 	Itt 	t'IIIh)lll4'\ 	,,iu,sI 	Ii.' ,,ili,I,iiii. II 

I.)iuiI lit) S(i('iltitir cttllly Ii;.: 1ieit iiiiithi' IIV IIl('  rel)l)U(l('I)tS $1) 

/ - 
(c 



5'N 

if1 	 IU(J li 	';iII'd circidar and COIill)(11111U I It"! •Iii t1' 

:_%pt i.rni.sttr hi it uII-oj)te(. SItiIit)U tiipth'r IIi'• 11t,is'' lit iI , ' iittiIt( Ill k 

not in general spirit of low. 

A 

liierefore, considerinçj 	t)v 	);cil(II1CC Of Ci. , 'it'iIC( 

}iurdship, Ietjnl iitjiii y 	Ifi fnvnir of I)i' OIIJIIII :i1iplh:iiit 	tito 

Q.A.s, I tini of Oit view tlint ut t)iic l.itiI Of 'iii'." ,  th'' 	k I!(I  

otter, cli ongç or 010(111 y the inbriin ordcr tlint has be.I1 	icl'd • rlk'r. 

- 	 liii erefore, the Mise. Petitions do iiot mouit aiid I her(Th)re I hit .iifli' ar..' 

liable to be dismissed. 

1-lowever, the respondents are uit liberty t i,ii1jltuiiIeti IJic 

scheme in a more scienhi1IC/prf3CtUai mafln('r without disturliiriçj the 

L'tppliCQfltS I theIr iltti:o of optinil. 

All the Misc. Petit ions ore d ign issed with th.' above 

observutions. No costs. 

, 	 7L1 7 
" 

'nJtn •. • ';_- 	 j.: 	 . 	t:. 	r.t 

•1 	 -2 
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ii 

V V  j*4ExURELJ 
i 	ItJMiIiti;iy,tj4c:,1 (J(tV 	II) 

ny, f\tju'tOti. t)UIJ 4 	 V 

1 o: 	Mu 111:1 Ktu tdt a 	 V  
Ce: 	 rnj14 I ripula 	lOuA;im. flqaIlfSIruJuI;Jj4(p. lrJuMgi,1jiir 	 V 	V  
;tIl))r4:L: 	lul ;lIlj)fl of (3r.VU ca'Jio 

tiopc.t tll4c( 	I Ii(JIl 	 V 	
V 	V 

SeIi;Itivity: CoiIidtIiI 

OFFICE OF THE 	 V 

PR. ACCOUN1'ANl GEt'ERAL (AUDIT), 
I\lI'(I IALA VA, '\RUNA(:LJAJ PRAI)111 I AND 

	

MI/A)RAM. SLIJI1LN(; - 793 flU!. 	 V 

No f:s((.1/o,•(ItI. No. 58 

	

I)i cU 	IIh A uu(, 200( 

	

tipoii the seI)utjoU of the 
col11I11i 	(hoop 	C;ldlCS 	I (lie 4;! lice:; 411 the  1) 1.  Aec 	i(;nU (ieitciih (AucIitj AsliH, ( tthtj 	Pr. Aeco(1it1 (l! Mejutk,v. ArullIlcIt:li hI IIkI 	ti/')F;(ji 	IlihhoIle, II! Ice; ul the Aeeuw,titit (JenIflh\u iiij 	It ipwit 	Agattu1t, 	Aht,ti:tui (eiieiaI (Aildil ).Mtii111141 	htj;1;I uod 	

(ieIlenll(Audit)N.,g,ij.i,tI t<uh,ii,n,, Iit 	(J 	oh hices of th 	t'r, /\cec,(II,I;t, It (eat 1 .'\ttdii 1. As:i,,t. 	U\VUI1ItI  ohhjCe ui the Pr, Aeot,,;titii (eiien,h (i\udjt) 
	lel,3 	ShiiLuu, ttid oh hiee:. ;II 	lie .\ecutu,( (VeiIefaI(ALIIII() 	Irii)tii', /\llVtlh, 	/CCfl[ (cite 1I(A(l(jj 	M'tjij1n,,' 	lIItithth, A 1 :elI(1011111t kuhtitti, 	Acc(,(111;,11( 	(Vietterai/\tftI),\ttIIt.teII,Ii 	Pt',d'li 	lIitr 	th 	Aptittttiti (eIIcIl(.\,Ihjt)NI71111111 A ,twl 	Ih 	

u mi 	;i 

	

1ili 	
A(JU/AQ/1\,\t)/,,11., pltteed PeIitI:tiR:iffly io the 	bhjt:t:, 

V 	
IlI\tII III AilIig'\Ilrt.sl 10 XXVui eclttdjt 1  the Iutme 1IpPL.L,IViIII 	AlillextIje XV!, V 	

i 

	

'V •V 	4 	V 	 Vth 	•V)V• 

1 t 	Iftt III tilL 	tt \ \() 	n tttt 	Ij) 	U lit Auu \(I1 c 'x 	t i 	&ati of 	tih 	(ti tht 

	

I 	 I 	 I 
Pt tiR 'ii \wI,ilil lilt 	utu t( (A 	wi) (u 	ihi (i 

l 00 1 jUtLI\ 1 l)tpnilt\ ltik Ihti ç tç N sh 
	L ILIIIL I 	sh 	IR 

 

(he Imilics UI thi 	
(lhiiCilhs placed on deptiuitj,1 luthe dchiet tiItjee, on (lie hI
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I 	'Thii tijoy IIi hu I)eh(Opted Rr Aini) '' 

IIa kal;UI 	id( 	ed I 
i; 	 I 	A;wi I)' 

6 	.hii Kulvait Ulatiehaijec (Opted ft,r Assaiu)' 

7 	mti S. Shatlyiieev D. Sykin (Opte(I for Megha) 

8 	ini Sangatiiitra i)asguptu (Opted I'Or Asain) 
() 	fhui (hat I )eh (Opted ror viegti ava 	and Asam 2 

It) 	iffli (a);nri (hetirl (Opted 1 ,01 .  NIcIiaI;iyaj 

I 	Icri Aninteh PwI (Opted knAssain) 

12 	Iwi Sudipta Naruyaii lIi;vas (Opted In A ssam) 

13 ICopal uh (0 	dfoiMch if a) 

ANNXlXXX\'lIl 	 '• 

-H 
7 

	

!_... 	 ( Opltd lor Aam)'1  
I()lA'diii)  

_J 	MS13aH\ddSa\\LmR ( c)juHoi kLthaLlyIj_only) 

* 

i\lIot.nlid to 	ahnti ctIIIt.t [tOt t( utitti ltttifltt 	II\ in hie ulht.e in 

	

ii,_ s ot Liu 	it II L't.iI( (ill IIIt4iIi" tItn of hit. C out t Case. 

Alkt I1t(I (0 (ti 	ili ihi OUILI but placed ilt (IL (ilI)0s l ol tI,c o. lTici 	Ii 	n 
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in puruanc. of Lst (-I /Ordi No 8 dtd he 0 1 	u 	N)Ot of ikincipaJ Accouitaiit Genci 1 (Audit), M iJ a, dc 311,1  ljong, 
 the nani of (  ipr Audit Officers! Audit Officers! 

Assistant Audit offjce;s/ Scction Offccrs as mcnijojicd in the Annexurej 31, flI nd XV 
icspcctivciy are placed permanently in the Office of the Principal Accountant General (Mdit) sarn Guwaitj-29 and the names of Assistirnt Audit Officers as shown in. Miieure V 
etained in the ofiicc o r 

the Prmclpdl Accountant General (audit) Assani, Guwahati-29 tilt the 
disposal of the Case inHonorabe CAT)  Ouwahtj l3ench. 	 s 

Authority 	Pr. AG s ordcj dtd 0808 2006 at P/2 N of file NaEtt l/A'151/ Vol-11/2006.07 

2 J 
Dy. Accon.tt Genera' (A&W) 

i1eno No Esll1/Au/J101jj/20Q711537 EM/ed 0808 2006 
Cops foi warded for IiforlatJoi) and e&esary aton o 
The Cornprof1 rnd/udi/or Ge?uzra! fIni12a, 
JO, Bahadurshah Zafar Mare, 
Jrtdraprast/,a head Pot Office, ;- L11" - 710002 
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 O flu. C t ty to tht Pr. J\ (r (Audit) Ac3.m juWahlLI29 	 L 7. The J'.A 0., O/o the Accountant General (A&E), Assani Guwhti 29 
The Pnvcttc Seci c1u y to the Pt A (3 (Audit), A oni 

() The A A C) Rcc,o,tj A. JO fllLJkJs,, 0, f'sLtIJ Scct1on 
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I 
c Io)towi:i cj  Sonjor Adj OIIcr zrc  POrl i u1rritJy fC:ci, d 	ofllcü of thó PAJ,(Audj Msam 

O :.tqName ohe off ico 
lPcrrnauUy itoatcd 

nd Posted B0Rj• 	jSr. A.0.. 10/0 :  the PAG(Audit) 	l°° th PAG (Audit) Assagr Ghy. 	JAssrn; Ghy, 
2  pPJ~-F-' SF CIT DAS 	Sr. A.Q. 	0/0 the PAG(Audit) 	0/0 the PAG (Audit) 

0 	 Assm, Ghy. 	
l Assam1 Chy. 

the PAG (Audit) Asarn,Ghy, 	jAssern, Ghy. 
--tSr. -A.0 OI0U1ePAG(AUdIt) 	e PAG (Audit) I 	1Assm Ghy, 	Assam 1  Ghy, 

DHANI 	DHAR Sr. A.O, 	lob the PAG(AUd1) JOb the PA (Audit) KAKATI 	 JAssarn 1  Chy. 	Assam 1  Ghy. ' 

	

NESIPAR sjoio the PAG(AUdjf) 	hePAG(AIdt) DUTT 	 I 	Aurn Ghy. 	Assem, Ghy. 
- 	 f-_ 71BHEN 	ISr. A.Q, 	foio the PAG(AUcIit) 	0/0 the PAG (Audit) !BAS[IMATARY 	I 	Assarn, Ghy. 	AsamQhy 

	

t) 	0/0 the PAG (Audit) I 	JAsam Ghy 	Assarn 1  G flTh J3HABE 	iAMSr .  AQQ/ the PAG(AUdif) DAS 	 0 	
jAuon Ghy, 	Aern Ohy. 	 0 

10 	jj1}; S\JJ(/ 	tSr JQ.  
1 ('.)/0 010,  PAG(AudIt) 	O/o th PAC (Atdit jAssarn, Ghy. 	Assam, Ghy. 

ii TJKE 	0 
 1r. 	 it)  

cHOIJDIIURY 	
0/ the PAG (Audit)  JAbsar, Ghy. 	Assam 1  Ghy.  

12 AMALEu 	0  Sr. A.O, 	Joio the PAG(Auft) 	0/c the PAG (ucit) cIrAKR.AnoRl'v 	 jAssam, Ghy. 	Assarn, Ghy. 
t'ko"A R' iit 	A. 0 	foio the PAG(AUdIt) 	OJo The PAG (Autht) I jAsarn 1  Ghy 	Asrri, Ohy 

	

14 D.K. SiNa 	 jSr. A.O. 	1 0/0 the  PAG(Auc;t) 	0/0 the PAG(Autht) 	 0 lAssam, Ghyi 	lAssamGh 0: 

	

AI 	 I 

1  

(AiV 6 Q t-1-L) 



--- .-'. 

3 
'1... 

[ 1 Sr. A.0, 	0Th heP/\ 	/ 	) 010 the PAG (Autht) 
Assam, Gh Asetii, Ohy, 

16 ANJAN 	 Sr. AD. 	0/a the P 	;J.Jt) 0/c the PAG (Audit) 
BHATTACIJARJEE Aeiam Gh 1 ' ASEarn, Chy. 

17 GOPEN SARKAR Sr. AD. 	Ioio the PY 	it) 0k. the PAG (Audit) 
Asom, Ghy. 

18 TAPAN BIS WAS Sr. 	th€' P1. ..(;;t) OAthe PAG (Audit) 
Assam, GL. Aarn, Ghy. 

19 IJTPAL 	KUMAR Sr. A.0. 0/0 thc 	P/i(..\ 	ziit) 0/.the PAG (Audit) 

PAUL Assam,GL,. 	. 	.. Asam,Ghy 

O/o the Pi...; 	''.dit) O! 	the PAG (Audit) 20 BIJAN KT. S1KIDAR Sr. AD. 
Assarn, G '. Aam, Ghy. 

21 KTJTUJ3UDDIN Sr. A.0. O/o the P. '. 	idit) 
Tsarn, 

 the PAG (Audit) 
• )3OIU3HUIYAN . 

Assam, C,.  Ohy, . .. 

22 K.S.CHAKRABORTY Sr. A.0.  0/0 the PGridIt) 	 ;o the PAG (Audit) 
Assarn, Ci 	I, Assarn, Ghy. 

23 SIBADAS - , A.0. kr_ 0/a the F;Jd) 0/a th 	PAG (Audit) 

BARDHAN. Assarn, ( 	i 	. Asam, Ghy, 

24 OHANASHYAM Sr AO 0/0 the 	jtht) GioPAG(AUtht 
DUT1A /asarn, ( 	y Pssam, Ghy,  

25 BROJEN DOUY Sr A 0 	0/o the I ' \( 	udi) 0/0 the PAG (Audit) 
Assarn, Asam,Ghy, 

26 J.K. DUTTA Sr. A.0. 0/c the i,.C.i.Idit) 0Th the PAG (Audit) 
Assrn, t Assam, Ghy. 

• 27 SUI3HASH Sr. A.O O/othePAGi\udt) PAG 
CHANDRA . Asstrh,. Ghy ASSafli, (Thy. 	., 

flAKPABORTY  
28 PJJUSI1 KT. DEY Sr. A.0 0/a the PAcAudt) 0/ó the PAG (Audit) 

Assrn, 	, Assrn, Ghy: 

29 SiUvflJJ.N Sr. AD. 	. 0/0 the P. 	•.UC'It) DfO the PAG (Audit) 
S1J1LABA1DHVA. 1 Assam, 'h'. Assarn, Ghy. 

30 FAZLULHAQUE Sr A.0. jblo the 	ALfuait) .)Jo the 1:5A3 (Audit) 

___ 

Assam, ohy. 
- 	*-•• 

,jAem, Ghy. 
•• — 	 .- .--.--- •fl_ 
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i 	 T'7Ao C'o the P/Au'Jt) 	Q/n  th 	PA( 	.\uciIU 
A 	 Assam,

, 
 Ohy 

,- 

i7 JJAMUJ 1 R i', 	Nj 	Si A. 0 C 	ic Pj\3(Aunit) 	.?/o the }AG (Audit) 
AsLim, Chy, 	lAam 	i 

33 ANJJ 1 Sr T. 0 I) 	PAAu1 ) 	/u te P/C (Aud ) 
SUi I ,\flA11) 	A k11NI 3Ir1a Sh'Urq 	i\ 	arn, Chy 

34 LANKES WAR PI.GU Sr. A.0. 0/0 th 	AG(Audi.) 	the PAG(Audt) 	-. 

Koh 	13 	 (i 
.- 

r i Sr A 0 t 	rsnt cm deptit 	C) 	lb 	G$\udit) 

\'ISWANAIIIAN With Hqh CJfic 

ii(11 	DS r AC) 
- 

tp 	i ditn 	IVic CAJ/nRIU) 

________ 	 i• 	 •,. 

DJiAN MI F Si AC 1AG tc' 	(Puutl) 

30 HOSflIER 	SINUJI 
LVRAJN 

Sr. A.0, afnresenb d;pt.n 
\"JIth Hqtr DIhOC 	1\0S3rnGh/4th 

39 SAl JL CHA1DRA SrAO  
-tpreentoriderii 	Oio 

'13T 1 ATT AC.J1ARJLt. . 	 I 
I 	 is 

• 

• 	40 RASA 	- RANJAN Sr. A.0 	- 

- 
0/0 the EG(d1). 

•Ss_' M eqnIyP, St '.Jrig DII AR 

41 IAKOSIMM Sr . O KUR C(AU)  0/oihA0(uiI) 
NqiLnC1 K5hirnn 

C)/o Lhe 

42 SAJAJ 	KANt 
CUAKRABAR 

Sr A 0 
- 

0/) th- Acur I) 0/a theP 	(AJlt 

43 SUi3RM Sr A . O. fl , 	Ire PAG(Aut) 
Meaha, 	HIlorl  

u/a thp PA 	(Ak1t) 
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Antiexure-Il 	 .. 

The foflowng Audit Officers arc peimvaenUy aUocatea to theoffice of the PAG( 

ii IdUQIl H i-'resenT Vaci 	potifl9 

DI Audit job the PAG(AUC) 

p
I 

L 
cer  

Assrn, Gty, 

Meghalaya 1  Shillobg. 
GITESH KUMAR ROY Audit Office/s tpAc3(Atkt) 

l RANAjr CHANDRA £)L13 Audit Officer 0/0 the PAG(Auclit) 

AP 1 "NUMAR I31 AUURY Audit Officer O/o the AG(Audit) 

e Joucrioy ROY - 

1 Audit Of fic 1Ofo 
IManipur ,  llrlphal . 	. 

theAGAudit) 

7 SUDHANOSHU RANJAN PAUL (II) 	IAutht Officer 
JNagatnd 	Koiiim 	..... 
job 	the AG(Auct) 

8 SHYAMAL BAUACHARJFE 
JManipur, Imphal  

jAudit Officer JO/c the AG(AU 

9 SHA MR NARAYAN 	 jAudft Qiflour 
J Manipur, Irnp 
jo/u thn /O(Au IATUH/\RJN 

. 	 I 
16 3 06R' AUditQmcer 

Niqar d Kohimu 
O/off(AuEjj) ___ 
Manipur 1  mph 

- . 



	

The 1oho 'ic 	'cL1 Audit 01k e s arc pcu an' illy allooatod to thc .ifficp oflhe,PAG.(Aud,t), Aorn 

Egn 	PisoHtP 	 Narnç otheoffIco 
pmncntly looici 

(/J t!e 1-'i'\ (AUcHt). 0/0 the PAGAudit) 
9_ 	1LLi!Y__.L 	Lh12!. 

PAG(Audlt) 0/a the PAG(Autht) 

	

• 	AarrGhy..,Assat i ,  Ghy. - 
0/a [he PAG(Audit. 0/a the PAG(Audit) 

31 Su Hh OL Pau' 	 AAO 	. 	 .Assam,oly. 
the PAG(Aüdit) 0/0 Ihe PAG(Autht) 

4 	.131i •L:ii Ch. Ka!I 	 A!\O 	f'.LmGhy. ... 	.. Asin, Chy. 
(i/o tePAG(Puçllt) •. 0/a the PAG(Audt) 

5 	.IGgoi 	AAO 	 Chy. .: 	 Assn Gy 	-. 
.X: thPAG(\udR),. . 0/a the PAG(Aud) 

6 	Thy Cli. Bannh 	AAO 	Assrn, Guy. 
1).AG(it)., (/c t1 	PAG(.Audit) I 

7 	3i 1ir  	AAO 	,',.:.rn,_C3r 	. 	•:. A'tfl (3riy. 

	

-- 	-,-...-. P.-. ___.• 	 .-,----- 

0i I.ho PAG(Aud(t) . OJo tho P/kG(/\utht) 
8 	N nd All AJmed 	/\A0 	/an, Ohy. 	Asm, Oily. 

the PAG(Audit) . 01o1h PAG(Autht) 
vt'..ti1 	 AA() Asi'rn,_(hy: 

Cia the PAG(Pudit 	0/a the PAG(Audit) I 
10 	I. Thn Ch. NM 	AA3 	Am, Gb • 	•, Assm, Ghy. 

0/6 the PAG(Audi) 
11 	 MO 	sam,_Ghy 	As'rn, Ghy.  

0fc the PAG(AucUt) • QIQme PAG(Autht) 
12 	Jo 1a.fli Kmnnr 	AAO 	tmi, hv. 	. Asaii Ghy. 

(i/o tho. 	ç)IC) ti)ç FA((Audt 
.Ja_ti 	 2_LLL 

• 	0 the PAG(Atic1it) 10/0  the PAG(Audit, 
14 UhwIinin ___ AAO - - 	h. .•. JssamGhy.. 

• • • 	C/a the PAG(4I icUt) . 0/a Iho PAG(Audih 
15 	1 a in Kr._Snliar 	ARO 	Asan, .G)sy 	: • 	sim, Cl iy. 

• . 	• fl.'o.ihe .PAO(Audit • C/othe PAG(1Audit) 
AAO 	 Assam, Ghy 

the PA(A'dit) O/c the PAG(Audit) 
17 	AAO 	 rnGh. - 	AemCh' 	- 

tho P(1(Audt) 0/0 the PAG(Aud!) 

	

Ph..floaflallwl  Pathak 	AAO 	I 	iii, (.1 y 	At _irn, Chy 
• 	 the PW(Aucm) O:UiCPACi(AUdi) 

AAO . 	 Ghv.: 	• fsam, Ghy• 
'Iu the.P'C.Audit) 	0/6, the PAG(At) 

	

L!_J 	m-Kafflr(ir 	AAcI ____ 	irn,_Oy 	lAssorn Gny 77 



- 	-.--- ----- -- "-r------- 
bit) 

- I 	A G,(Adi) 	•1 (1Jo 
j 

U 	PA(A4d) 
21  

- - 
fl I4_  

0/0 lhe PAG(Audit)--. O/ótVêPG(AUdt) 
2 K1II114 LhovUhur 	, tC Asr cirn, Chy Aly - - - .- 	 . 	•--•e 	-c ,.' 

j/O the PAG(Adit) ' 
O/o:thPAG(A-udit) 

23 ij1<iChtkitho1y(t) AAO Assarn, Ghy, 	j Assamwh -- : • 9/a the PAG(AUft) 
---- JbtaChoudhuy AAO Assarn, Ghy 	4 g 

0/0 U c PAG(Audtt O1G(Audt) 
25 PliuknCh Baim-*i AAO AsSim 1  Guy.  C 

0/ the Pi c(Addt) 9/6thç'AoAudt) 
20 Dobaish Chahiabort3 - AO Assom Ghy 

0/a Ui a PAG (Audil 0/a thAO(Audt) 

7 h fl1 UI 	U3CL AAO Assni, c.hy A 	n,hy t 
O/o the PAG(Audit) 6' 	thG(Audit) 

28 J'i' Sank u Pu AAQ Assam 1  Ghy 
0/a the PAG(Autht) 0/otI 	FAG(AudK) 

MO Assam 1 Ghy 
I - O/o U e PAG(Autht) 076 thsPAO(Audit) 

30 Rarijd Pau  MO Assam, Ghy 	, Assarn, (Thy 
0/a the F\G(Auda) 0/0 the FAG(Auit) 

31 MO AsrnGhy AssmChy 
- 

SIbIlagli Cit. Dutta 

Pii 	} -- 

- 
MO -  

AAO 

0/0 the PAG(Audit) 
M6m, Chy,  
0/u the FAG (Adt) 
Assirn, Ghy 	ft 

0J6t1AG(Audit) - 
rn, rd 

Qfothe1PG(AUdlt) 
A P,  33 

- - 0/0 the FAG(Audtt) -  OfffiëG(AUdtt) --'- 	.- 	- 
34 Govinda Dek,t MO 

-- 	.- 
Aescim, Ghy __'An,Ghy 

• ., 0/0 the FAG(Audi O/AGAud't) 

35 Ashnnivoti Duda IMO 	' Assam, Ghy AssamGhy 
Oih'PAG(Audit) O/othePAG(Aud) 

36  Mndii Kt. 1-Jore 	- AAO  
0/0 the PAG(Audit) - Q/otheC(Audlt) 

37 'Jlai qn Got  /,AO  Assrim  
0/0 the PAG(Audlt)' CM 	PIAC(Aud1t) 

38 J'u1Jiu14 //'O AsmChy 	' Aohbhy 
cio thPAG(Audit) - 	- - 	- 	- 	- 	- 	- - 	- - 0/a the PAG(Aud -It).- - 	- 	S 

MO Asm, Ghy. 	.. A',csr0hy 
- C/othe PAG(Audlt) ePAG(Au 

401 _ -- MO  Assarn_Ghy Assrnhy' 
- 0/a the PAG(Audlt) 01ttPAG(Audit) 

41 lThuulthaCli Paul 4A0 
- 	- 	- 

Assni_Ghy sii0hy 

42 1  
- 	- 	- 

N.I. AAO 
0/u the PAG(AÜtht)t 0Io'ttiëRAG(AUdit) 

0/o th e,  PAG(AIdl) 'lu t ePAGçAudIt) 
AACJ JAtI) flu1 	- A'ri"Chy 

I 

- 	- 

41 
4 	 t 

-.,-,
-Jo ,- - 4  •4• 	-*s - 

A 	 - 4 	•-- 

r 	 - t--'• 	'41 	-' 
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OA 
—-r_ - 	____T________ •_•  ---- 	----- 

the PAG(Audt) 
44 B1flo(k7AUJkJ 	 AA() 

0/c the PAG(Autht) ' 	O/ôth&PAG(Aüdtt) 
Y__ 

010 U 	PA0(tht.) 	lot 	1G((\d) 
U 	I 	I f\c 	1, C1y 	 0b 

- lA(tu 	OFAd 
i 	01w. 	. 

OIu lI 	PG(i 	.;dt) 	 YcIit) 

'i3 )Wd Li 	I3Ili 	buI MO N 	in, GI iy 	A3h 
- 	- 0/o ihe PAG(tudit) 	0/&tPPQ(AUtht) 

49 iI)as. po 
-. 

Aam, Ghy. 	AtcmGhy;. 
OIo LhC PAG(AudIt); 	øIô;thPG(Audit) 

0 Subir NaLh Mazumdat AAO A3sam, (3hy. 
C'?o the PAG(Audt) 	/6tPA0(/\Utht) 

L2_ JLY_ 
0/r, the PAG(AucU) 	Olo trio PQ(Autht) 

52 

53 

AlOkA  

1 aj 	ii Dac G3pia 

AAO L 

AAQ  
U/o the PAG(Autht) 	0fotePAG(AUdit) j 	&fr 
Mcghaya_Shiuong 	AsirnGhy 

- - cG(Auc AU) 

54 A 	iLD'v  1vo Fiim,Agart 	Arn 
ci it on dptn 	0/u 11' PAG(Audli) 

55 Bid LI 	II M 	n in AA Iqh 	0ffic 	 - 
0 	toAAu 	t) hGUdit) 

3 Nnodc Chkiaboity AAO ] ripura _Aqartata 
r 

AsGtiy 
at present on deptn fothe,PAG(AUdit) 

57 Nuodi Rn l3iswas AAO 
nt 	resent 6n.de t a&thb 	AG(AUd') 

* 
i,inndci AAO with Hqtr 0f ç. rnQhy 

5I 
Ofo theP, G(\ud , a present on Jepto 

sg pisAcbjcc AAO \n Hqtr 0fflce AcrnGh 
c 	psetit on deptn 0'ci'tlie 	AG(Auo' 

60  K . A .  Auaifstwo AAO  
t ôresent on dé5tF 

01 AjiiIimNt]I 	• 
• 

MO Q 
r,ie3ent on deptrp 
r1HqtrOh'i-. 

t?P.L3 (AucI - 
Mrs.,  KiushaiflbaUhajccJAAO - • 	•. 	•. 	•. 

• 	 •-/: • 	-,: 

( 4  •S. 
• 

• 
- 	• 	-• 

• 	•. :- 	- 
• r- 	-' 	5- 
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The (cHewing SLCtiojj OffiCON, arn perrnenently Jloctod to the ace of the PAG(AUd 	Assarn 

-. $I. No, 	Name 	 IDesgnahon 	Present Pc of posting Name of the office 
pérrentIy 
Hocated and posted 

-- 	 -- 	-. ...- .-. 
1 Phanidhar Haoi 	. ISectio.Orficei'.. 0/0 the AG (Audit) 	0/0 the PAG (Audft I 	 . Ndand, Kohim 
2ftIirrnaj Dean 	lsection Officer 0/0 the FAG (Audit) 	0/0 the AG (Audit) _____ 	I 	Assarn,Ghy 	. 	Assam ----------- --------------- 3 DiHp Kr. Dhar 	Sction Officer 010 the PAG (Audit 	0/0 the FAG (Audit) • 	 Assam,Ghy 	Assarn -- 	 - 4 Jitosh Ch. Ds 	Section Officer 0/0 the FAG (Audit) . 0/0 the PAG (Audit) 

	

Assam,Ghy 	Assm 
. 	-..- 	......... 5 SmV.Debapriya 	Section Officer 010 the PAG (Audit) 	oio the PRO (Audit) 

	

Purkayastya 	 : 	AssamGhy 	. . . 	Assam 
6 Padma Officer 

	

Asarn,Ghy 	. . . 	. 
7'Ptomjit 	ia 	Scco'T 	 PAG 	 PAG(AT 

	

AsamGhv 	 Assam 	. ••••------------- 	
-.---- 	 -. .. 	,-.. ... Sutrh 	Section 0fficr 0/0 the FAG (Audit 	010•th PAG (Audit) 

	

Assarn,Ghy 	. Asrn 
- 9 Nepal Ch. Sarkar 	jSection Officer 0/0 the AG (Audit 

	

rtssamGhy 	 . Asarn - 
10 Santanu 	Section Officer 0/0 the AG (Audit . 	!0/Oth FAG (Audif:';. 

	

Bhatthargee 	I 	Negaland Kohim 	IAssm T— OOthePAG O6hO--i 

	

____ 	AssamGhy 	Assrn --

rRitul 

--- 
sh RanJan flac Secilon Officer 0/0 Lbs FAG (Aucllt)0/0 the PAG (Audtt) • 	 . 	. 	Assam1Ghy.•. 	. 	Assarn 	. -- 	 ----.------------ -----*-- 

Ganesh 	SctIo Officer 010 he PAG (Audit) 	OIQth"e P A G (Audit) 
Mqhalaya ShtlJorg 	Asani 

.... 14 Joyaov Bhowmick Scctioh Oficcr 0(0 the AG (Atht) 	010 th PAC (Audit) ___ 	
MamDur, IhphaI 	Asarn 15 Knak Ch Os (Ii) 	hection Officer 0/0 	'FC(udt) 	PAG (Audit) 

	

_____ 	
• .. 	• .• 	. • Asam 

................••••------.--------- 

	

16 Dipendra Das 	Section Ofticri 0/0 1ii 	(udit 	0/0 the PAG (Audt) 
Nag ilanrl Kohima 	Aam --- 

	

1 71 Mrin I<urnar 	Section Officer 0/0 the PAG (Audit) 	O/OthPAG:.(AUdO A's'rn 
Th H 	ahadjT 	SoTT 

Doriqp 	 Assrn 	 Aarn 

- .------ --•------•----- . --..- ---- uccI Ku.. 	Section Of fkr 	N/A 	' )/) the FAG 
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The foUowing Assistant Audit Of licers are retained in the office of the AGAudit Msarn 1 :Ghy. As 
per orders of Honbie CAT, Güwahati, 

SI. No. 	Name 	 Desinetion 	.. 

1 Saiat Oh Dat, 	 As1<nt Audit Officer.  

2 Guna Ram f<alita 	 Assistant Audit Officer 

3 Bii - ichi Kumar S&rma 	 Assistant Audit Officer 

4 Biren Boragohain 	 Assistant Audit Officer 

5 Snehanqsu Nath 	 Assistant Audit Oiflcer 

6 Subhash Kurnar 	 Assistant Audit Officer 

7 Sreekant La! 	 Assistant Audit Off icer 

8 Nant (3opal Paul 	 Assistant Audit Oftioe 

9 Babul Oh. Ds 	 Assistant Audit Officer 

10 Swpan kr. Bose 	 Assistant Audit Offic'r ,  

11 Naba kurnar Bhattacharjee 	Assistant Audit Officer 

12 Binay Kutnar Das 	 /ssitant Audit Officer ,  

13 Sarnirn Chakraborty 	 Assistant Audit Officer 

I 1 Sudpti Da Gupta 	 Assistartt Audit Officer 

15 Jayarita Gosh 	 Assistant Audit Officer 

16 Orn Praksh Upacihayc 	Assistant Audit Officer .........• 

17 Jishu Bhattacharjee 	 A!',tdnt Audit Officer 

18 Biawajit Choudhury 	 Assitat Audit Officer 

19 Sebabrata Mazurndir 	 Assistant AudiOfficer 
r 

20 Rarajoy Bhattachaijee 	 Assistant Audit Off icer 
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BEFORE THE cELAE . 	 - 

GU\VAHATJ BENCH GUWAHATI 	 I. 
OA NO. 224/2006 	 . I 

SHIUDI1UBORA&26OTFIERS 

APPLICANTS 

-VERSUS- 

UNION OF INDIA & OTHERS 

RESPONDETNS 

WRITTEN STATEMENT FILED BY THE RESPC)NDETNS 
I) That the respondenis have received copy of the OA and have gone through the 

same and have widcrstood the cont:entions made thereof. Save and except the 
statements, which are not specifically admitted herein below, rests may be treated 
as total. denial. The statements, which ire not borne on records, are 'also denied 
and the applicant is put to the strictest proof thereof. 

That with regard to the statement made in paraaph 1 of the OA, the respondents 
beg to offeT no comment. 

That with regard to the statement made in paragraph 2 of the OA, the respondents 

beg to state that in tenns of Section 20 of the Administrative Tiibunal Act, 1985 

amended from time to time a Tribunal shall not ordinarily entertain an application 

unless it is satisfied that the applicant had availed of all the remedies available to 
under the relevant rules as to redressal of grievances. In the instant application, 
the applicants have (lot submitted any apphicalionlappeal to the appm pu ate higher 
authorities for redr -essal of their grievances. 

On this ground alone the Hon'ble Tribunal may be pleased to dismiss the 
OA with cost. 

That with regard to the statement made in paraaph 3 of the OA, the respondents 

beg to submit that in view of the statement made above the question of limitation 
does not arise. 



2 
That with regard to the statement made in paragraph 4.1 of the OA, the 

respondents do not offer any comment. 

That with regard to the statement made in paragraph 4.2 of the OA, the 

respondents beg to state that the applicant should have exhausted all official 

channels for redressai of their grievances before moving the Hon'be Tribunal. As 

they have not exhausted all official channels, the instant application is devoid of 

merit and on this score alone the Hon'ble Tribunal may be pleased to dismiss the 
OA with cost. 

That with regard to the statement made in paragraph 4.3 of the OA, the 

respondents beg to state that up to the level of supervisor the cadres had already 

been separated with effect from 01/09/1981 amongst the offices of Accountant 

General, Assani, Mei.alaya, Arunachal Praclesh & Mizoram; Tripura. Manipur 

• and Nagaland. However, on passing of S. 0. G. Exam from any ofthe aforesaid 

offices, a combined seniority list is prepared for promotion to the grade of Section 

Officers and on their promotion they belong to the common cadre of Section 
Officres of the office of the Pr. Accountant General, Assam, Meghalaya, 
Arunachal Pradesh & Mizoram; Tripura, Manipur and Nagaiand. Thereafter, their 
names are shown in the Gradation list of Group B' gazetted and Non-gazetted 
and subsequemiy they are promoted to the cadre of Assistart Audit Officer and 

• from the above that the tenii common cadre has got a definite meaning and is not 
a vague term. 

That with regard to the statement made in paragraph 4.4 of. the OA, the 

respondents beg to submit that there is a definite joint cadre in existence in the 

case of Section Officers/Assistant Audit Officers/Audit Officers/Sr. Audit 

Officers in the Audit offices, the Comptroller and Auditor General of india after 

total application of mind asked all the officers of the N. E. Region to exercise the 

choice of place of posting. The officers of all the offices. have orders of their 

seniority. When, however, the number of optees for a particular place was found 

to be in excess of required strength, submit that there was no unfairness or 
arbitrariness in the separation of cadres. 
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That with regard to the statement made in paragraph 4.5 to 4.9 of the OA, the 

/ 	 respondents beg to offer no comment being matter of records. 

That with regard to the statement made in paragraph 4.10 of the OA. the 

respondents beg to state that with opening new offices as stated in, the aforesaid 

paragraph the Accountant GeneraL Assam Meghalaya. etc., Shiliong used to post 
offices to these offices on tenure basis from amongst the section Officers of the 

common cadre. Thus bearing the brunt by the officers of any individual offices is 
not based on facts. 

That with regard to the statement made in paragraph 4.11 of the OA, the 

respondents beg to submit that the Group 'B' officers of the N. E. Region belong 

to the coimmn cadre and for the sake of administraijve fairness and fair play, all 

the officers were allowed to exercise option itTespective of their place of posting. 

That with regard to the statement made in paragraph 4.12 of the OA, the 

respondents beg to state that the applicants have quoted a portion of the aforesaid 
provisions of Para 5.6.1(1) of C. & A. 0-.' a reads as follows: "Each 01 Audit 
Office and Civil Accounts Office and each Railway Audit Office has its own 
Section Officers" cadre except where any such office is re-organized into two or 
more independent offices and so long as he cadre is not sepaiated for the offices 

into which it has been re-organized. In the instant case, attempt is now being 

made to separate the Group- 'B' cadres in the Audit Offices of the N. B. Region. 

Moreover, the applicants all of whom are Assistant Audit Officers were promoted 

to the Grade from a colmuon seniority list of Section Officers belonging to 

different offices. Thus the respondents further beg to state that to cater to the 
requirement of defich offices, transfers were made from oilier offices. 

That with regard to the statement made in paragraph 4.13 of the OA, the 

respondents denying the contenhioms made therein beg to submit that there was no 

distinct individual Section Officers cadre of the four offices as claimed by the 

applicants. There was only a common cadre Section Offices in the Audit Offices 
of the N. B. Region for which a combined seniority list was maintained through a 

Gradation List which was published by the cadre controlling i.e. the offices of the 
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Pr. Accountant General (Audit), Meghalaya, etc., Shillong and sent to all the 

Audit offices of the N. P. Region for information and necessary action of the 

officers whose names have been incorporated there. The repatriation of the 

Section Officers to their place of origin after 12 months/i 8 months does not in 

any way prove that there is no common cadre. Generally with the announcement 

of the S.D. G. Exam results, Sr. Auditors/Auditors, etc. are promoted as Section 

Officers and posted to the deficit offices to facilitate repatriated of the Section 

Officers who have already completed 12 month s,'l 8 months. Repatriation of these 

officers to their place of origin in the aforesaid manner does not in any was prove 

that there is no common cadre. 

That with regard to the statement made in paragraph 4.14 of the OA, the 

respondents deny the contentions made therein and beg to submit that there exists 

huge vacancies in the cadre of Assistant Audit Officers and Section Officers. If all 

the optees for Guwahati office were posted to Guwahati of the Accountant 

General, Nagaland, Kohima will stop functioning and the newly created oflices of 

the Accountant General. Mizoram and Anmachal Pradesh will not be able to start 

functioning. Thus under compelling circumstances, the office of the Comptroller 

and Auditor General of India had decided that to start with, each individual office 

will run with required strength. This has no way affected the scheme of separation 

of cadres and for Comptroller and Auditor General of india has defined required 

strength as sanctioned strength minus vacancies proportionately distributed. It is 

not understood why the applicants are insisting on this point. As already stated 

there were huge vacancies in the common cadre of Section Officers/Assistant 

Audit Officers in the audit offices of the N.E. Region. Thus if the placements 

were made on the basis of sanctioned strength, the offices of the Accountant 

General (Audit), vtizoram, Arunachal Pradesh & Nagaland will not be able to 

functioned. Therefore, the contention of the applicants that the new term required 

strength is not in conformily with the existing norms is not based on factual 

position. 

That with regard to the statement made in paragraph 4.15 of the QA, the 

respondnts beg to rely and refer upon the statements made above and do not 

make any further comment. 
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That with regard to the statement made in paragraph 4.16 of the OA, the 

respondents deny the contentions made therein and beg to state that reply to 
Association letter was furnished to the General Secretaty, Civil Audit 

Association, Assistant Audit Officers! Section Oflicers vide this Office letter No. 

Estt-L1-5 1f2005-06,i669 dated 3110512006 anc. the General Secretary on 
31.5.2006 received the same. 	 - 

That with regard to the statement made in. paragraph 4.17 of the ON the 
respondents beg to submit that before a •  policy is foimulated opinion from 
various quarters are sought for, and a threadbare eaniination of the points raised 

are made and thereatkr a policy based on fairness and justice for all is made. 

Thus deliberation made by different officers before apolicy is fármulated cannot 

be a subject matter of assignment in a court of law. By maintaining a common 

gradation list of section of Section Officers/Assistant, Audit Officers /Sr. Audit 
Officers it was amply clear to all the officers that they belong to the common 

cadre, hence a separate declaration never felt necessaiy. In faci formulation of a 

iolicy was a long pending demand of the employees of the office of Accountant 
General. 

A photocopy of the coveiin.g page of the gradation list as on 
01.03.2005 is annex-ed herewith and marked as Aniexure- Ri. 

That with regard to the statement made in paragraph 4.18 of the OA, the 

respondents deny the contentions made therein beg to state that in view of what 

has been in the foregoing paragraphs the separaion of cadre and consequential 
allocatiop)iranfer was made with all fairness. 

That with regard to the stai,ement made in paragraph 4.19 of the OA, the 
respondents beg to submit that in the interest of public serce, this Hon 'ble 

Tribunal mat ldndiv consider not to inter ere in, the transfer posting of applicants 
referred to in the original applications in this paragraph 

20)That with regard to the statement made in paragraph 4.20 of the OA, the 
respondents beg to state that the stay orders issued in respect of various 
applications may kindfv be vacated by this Hon'ble TribunaL 
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21)That'with regard tOAM atatementmade inpa 	h4d21.of.;the 

respondts beg to submit that since the mater relates to AccOunt Stream, dH 

nocinmenttooffer; 	. 	 ... 	. 2. 

22)11W..with rgar4 to the statement made in paraaph 422 of the OA, the 

pc1 	beg to submit that the resson for using the term con 	cadre has 

already been stated abave and as suth the respondents have no fuer c 

toinake; 

23)That with 	id 	the stafC 	made In Omgrgoh .4.23 of the OA the 

respondents be gDt submit hat the apçlicants have beeti permani1yallocatedto 
.....Generat (Audit), 

this fl.on'tle Tribunal bad allowed jurim most 20 A A Os of Guwahalk)ffice, 
wbuwei,..on depidation to other eflcito1ces.to stay inGüabaiL 
ConSequent upon the I4on'ble TribunaFa order refened to above, /some Of the 
applicants may be transfend on deputation to the deficit ofilces so that the deficit 

offma  can Emcii propedy. From the pre-emplive application of the applicants 

it is evident that the public scnice for which the Gowmmeflt servants are 

rccnñtcd must have not fiprod in their mind. 

24)TW with\regard to  t1m gflfl 	g 	paph 4.24 of'tho OA the 

respondents beg to g that had this Tribunal not granted any stay to the 20 
junior most AAOs against the orders of transfer on deputations . the applicants 

would nalm been proposed for transfer in deputation/tour to the deficit offices 

to keep themfunctionaL 

N 

•25)That Wilk regard to the statement made in paragraph 4.25 of the OA, the 

respondents beg to state that in view of what has been submitted in the preceding 

p3r them is no  fiuther submission to be made. 

rcsp3 beg 0.  state that the applicants are already 	ney: ak 

the àffi 'Of the Pr. Accountant Gee rat (Au), Msam, 3uwabá and if ibis 
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orders of transfer, there wodd not have any contemplation to post theio1f'' 
deputalio&toi basis to the deficit offices. 

2)That with regard to the àaternent made in paragraph 5.2 of the 	the 
respondents beg to submk that as abeady stated, the concept of required sength 
is nota vague or abstract termL The concept was brought into force becansc of 
the existence of huge vacancy in the common cadres Of Assistant Audit Offices 
and Section Officers. 

28)That with regard to the statcnthit made in paragraph 5.3 of the 0A1  the 
respondents beg to state that it Is not correct to state that thu surplus Swum 
kept out of their allotted cadre The officers wilt be borne hi the =fm of heir first 
option Thuporatily they wilt be p&aced (n deputation to othet deficit 
offices. Thus' thete will be no reversion to the concept of common cadre. 

29)That with regard to the statement made in paragraph 5.4 of the OA, the 
respondents beg to state that there is commofl cadre and the concept of base office 
is not based on factual position. 

.30)That with rd to the statement made in paragraph 53 of the O/,thc 
respondents beg to subnñt that in view of what has ben stated against pwagmph 
4.14, th=is no fmlhersUbmi'On to be made. 

31) That with re 	to the statement made in paragraph  5.6 of the OA, the 
respondet beg to state that in exigencies of pubk savice, the applicants may be 
allowed to be posted on leputa1k,nftour basis to the deficit offices. 

32)That with regard to the statement made in paragraph 6 of the respondents beg to 
ubidI that gfrKe the applicants have not w&austed all the official channel for... 

redreasat of their grievances, dds application thould be rejected ad-hitie. 

33) That with tqWd to the statement made in pwWaph I Of the OA, the responth 
beg to offer no cesmneflt 

4 
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34)That with regard to the statement made in paragraph *1 of the OA, the 

respondents beg to state that m view of what has been stated ut the foregoing 2. 
paragraphs, there is no reason for the Hon'bte Tribunal to squash the scheme of' 
separation Instead the appilcahon may kindly be dismissed with cost. 

35) That with regard to the statement made in paragraph 82 of the OA the 
respondents beg to state that the applicants may be allowed to transfer in  the 

interest of pub& sei*e. 

4 	

lok 

36)That with regard to the statenien made in paragraph 8.3 Of the 0A1  the: 

respondents beg to submit that since die apphcants have been posted at Guwahati 
office if they are transferred for some time to other offices to funtdon the defied 
offices, the action of the respondents cannot be treated as iujustifleL Hence the 
contentions of the applicants are devoid of merit and the Hon'ble Tribunal may be 
pleased to dismiss the OA with cost. 

37)That with regard to the statement made in paragraph 9 of the OA, the, the 

respondents pray before the Hou'bte Tribunal that the Ron'btc Tribunal may be 
pl th& ytillfiztionofthcases 
pending before the Hon'bte TribmaL 

I 

I 
I. 
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VERIFICATION 

I............................................ 	aged 

about 	... ... 	years 	 at 	present 	working 	as 

.................... 

who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondetns, 

do hereby solemnly affirm and state that the statement made in paragraph 

are true 

to my knowledge and telief, those made in paragraph 

being matter of records, are 

true to my informatioi derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

d I sign this verification this JL$h  day of 	2006 at 

DEPONENT 


